JOINT /SELECT
COMMITTEE REPORTS OF
LEGISLATIVE ASSEMBLY -

1948

The Electricity (Supply)
Bill



List of Reports of 3jelect Committees presented to

the_Constituent pssembly of India(lLegislative)

he Factories Bill./

in 1948,
3" Short title Date of Date of
NO» of the Bill. presen-  publica-
' .tation. tion,
1. The Minimum Wages Rill., 28.1.48. 7.2.48.
g, The Industrial Finance Cor= 28.1.48., 7.2.48,
., poration Bill. :
‘s The Dock Workers (Regulation 28.1.48. 7.2.48.
' of Zmployment) Bill, /
&. The Pharmacy Bill. 23.1.48. 702448,
! / ‘
5. The Damnodar Vslley Corpara=- 28:1.48. 7.2.48.
6. The Indian Army and the Indian 28,1.48. 14.2.48.
Air Force(Amendment) Bill.
7. The Dentists Bill., 28.1.48. 14.2.48,
8+ The Rehabilitation Finance. 9.2.48, 21,2.48.
Administrstion Eill.
NV
3, The Workmea's 5tate Insurance, 11,2.48. 21.2.48.
2 Bill.
\0. The Electricity(Supply) Bill., 4,3.48, 20.3.48,
\L, The Taxation on Income(Investi=- 8.3.,43., 20.3.48.
Zation Commission) (Amdt.)Bill,
L.. The Provinecial Insolvency 16.3.43., 20.3.48,
\ (Amendumant) Bill.
:3. The Indian Finance Bill. 22.3.48. 27.3.48.
j4. The Delhi and Ajmer-lferwara 20,3.48,  3.4.48.
Lﬂ Land Development Bill.
‘5. The Zstate Duty Bill. 9.8,48. 14.8.48.
| ‘ PRELIMINARY RZPORT)
9.8.48. 21.8.48.



pr

2=

5. _ short title Date of pate of
Noe of the Bill. , presen~ publica-
el tation. jiom.
17, The Hindu Code. © 12.8.48. 21.8.48,
18, - The Income~tax and Business 13.8.48. 21.8.48.
-~ Profits Tex (Amdt.) Bill.

The Indien Reilways (Second 2408.48. 11,9.48,

Amendment) Bill. = ~

'20. The Mines and Minerals 25.8.48. 11.9.48.
< (Regulation and Development)

Bill.
21. The Centrel 311k Board Bill. 26.8.,48. 11848.

*
-
.




oy 3

OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

v
s

»~ BEPORT OF THE SELECT COMMITTEE ON THE ELECTRICITY,

(SUPPLY) BILL, 1947

- We,_ the undersigned, members of the Select Committes to which the Bill
.- tc provide for the rationalisation of the production and supply of electricity and
gene.rully for taking measures conducive to the electrical development of the
- provinces of India was referred, have considered the Bill and have now the
w&nm:; to submit this oor Report, with the Bill as amended by us annexed

" Clause 1, sub-clauses (4) and (5).—To achieve the purpose in view by
an early adoption of this measure all over the country, we consider it necessary
fo set a time limit within which the whole Act shall come into operntion in all
the Provinces. We appreciate that practieal difficulties might prevent some
Provinces from adopting this legislation within the time limit fixed. We have,
therefore, reserved liberty to the Central Government to extend the time limit

" in the case of such Provinces. Sub-cluuses () and (5) have agcordingly been
substituted for sub-clause (3).

Clauses 3 and 4.—The assignment of functions to a temporary organisation
like the Central Technical Power Board was not cousidered desirnble. The Cen-
tral Technical Power Board has in fact now ceased to exist as such. We have,

- therefore, eliminated the Board and substituted ‘‘the Central Electricity Autho-

~rity’’ in its place. We have widened the scope of the functions of the Autho-

“rity, which will include the development of a sound, adequate apd uniform natio-
nal power policy and co-ordinate the activitics of planning agencies. The
Authority will also arbitrate in matters to be referred to it under the Bill.

Clause 15.—We have provided for a Provincial Electricity Council inter alia

“to advise the Board on major schemes and questions of policy and generally to
review the progress and work of the Board.

.. Clause 78.—We do not think that there is justification for exempting the
Board from Central taxation. We have, therefore. altered the clause 8o as to
make the Board liable to income-tax and super-tax like a compuny within the
meaning of the Indian Income-tax Act.

SCHEDULES.

Schedule 1, paragraplh I(2).—Tlre obligation to borrcw funds for extensinis -
of a station from the Board alone would place a licensee ut a disndvantage. We
-prefer to give him the alternative of raising the amount by a loan from an out-
side source or employing his own funds on similar terms. We have made pro-
vision for a first charge in favour of the Board on the extension and for a charge
subject to prior encumbrances on the entire undertaking of the licensce to se-
cure repayment of the loun advanced by the Board. We have altered the para-

graph accordingly.

Paragraph 17.—We consiler it fair that where the Board intends fo ucquire
a controlled station, it should. at the option of the licensee, acquire pis entire
undertaking if a severance of the station frot'n the rest of th_e undertaking is not
possible or is likelv to affect the licensee’s interest adversely. We have accor-

dingly amended this paragraph.

£
Schedule VI.—The Government had set up an advicory Board to exsfpine
‘the Sixth Schedule and report thereon. We have considered the report and also



given an opportunity to the industry and allied interests to explain their view-
points to us. We have made modifications in this Schedile. ‘The~ following”
are some of the important ones which deserve mention:—

(1) The term ‘‘capital Base’* has been modified to cover all the sssets st
the service of the copsumer. N

(2) Standard rate.—We have now provided a uniform rate of 5 per cent.
free of tax. S

(8) Reasonable return.—We kave provided for a small limited honus to
encourage efficient management. h

. '(v4)' Prescribed period.—The definition has been altered to permit of varia-
tions by the Provincial Government in the lives of assets.

(5) Clear Profits.—We realise that it is not possible for a licensee to balance
exactly his clear profits and the reasonable return. We have therefore allowed-
for a margin of 30 per cent. and provided for the disposal of any excess over the .
ressonable return. . .

(6) Depreciation.—The original Bill allowed the licensee to adopt either the
compound interest method or the straightline method of computation of depre-
ciation. We consider that the compound interest method is better adapted
for computation ot depreciation of assets employed in the Electricity Supply
Industry. We have prescribed this method accordingly. However, having :
regard to the fact that the straightline method is in vogue with some licensees.
we have left the ~hoice of adopting either method to suck licensees.

Provision is also made for arrears of depreciation written off by equated. -
payments. ’

2. The Bill was published in Part V of the Gazeite of India. dated the 20th
November, 1947.

B. DAS

R. K. SHANMUKHAM CHETTY

M. ANANTHASAYANAM AYYANGAR
N. V. GADGIL

M. R. MASANT

»T. T. KRISHNAMACHARI

K. SANTHANAM

ABDUTI, SATTAR HAJI ISHAQ SAIT
ROHINT KUMAR CHAUDHURI
BANARSI PRASAD JHUNJHUNWALA.
MOLIAN LAL SAKSENA

New DEeLnr:
The 4th March, 1048.

*Subject to a minute of dissent. ,
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ﬁ- MINUTE OF DISSENT

Clause 1

"I am opposed to the change made in the scheme of this Bill. As it stood
originally the option to accept the entire scheme for the control of the operation
.and -development of electricity outlined in the Bill was vested in the Provincial
Government. This in my view was the correct approach to the problem for
the reason t:,hat provisions of the Bill had to be so framed as to suit the condi-
tions obtaining in Provinces where development of electricity has been slow and
“halting. It was because of the existence of this option that I did not object
4o cbanges made in the body of the Bill and in the schedules attached thereto
-a8 & coucession to the vested interests in certain Provinces. As I visualise it,
it would not be in the interests of for example the Province of Madras to imple-
~yitent~the provisions of this Bill as that Province has more or less reached the
=§ml stages of nationalisation of the production and distribution of electricity
-and from that point of view the change made in this clause is a retrograde step.

Clause 78

I must enter a strong protest against a complete reversal of the intentions
of the original clause us it stood when the Bill was referred to the Select Com-
mittee. It is said thati this is in tune with the new policy of the Central Govern-
ment. Even if it were so I am unable to agree to the change made in the
clause. In the case of a Province like Madras where almost the &ntire genera-
tion and the major part of the distribution is done by the  Government the
change made runs counter to the spirit of section 155 of the Governmment of
“India Act. It was said in support of the change that a so called expert com-
mittee appointed by the Constituent Assembly has recommended the taxation
Jof Provincial industrial and trading undertakings and for that purpose the elimi-
=nation in the new Constitution Act of any provision correspondiug to section
155 of the Government of India Act. It is somewhat unusual to take congni-
gance in this connection of the views of any such outside body relating to the
'hiture set up of the financial powers of the Centre vis-a-vis the Provinces. As
d 'see it, it is a surrender to the persistent agitation that has been carried on
foy vested interests in this country for some years past designed to thwart all
‘ideas of nationalisation of industries. I feel I must object to this dubious step
of giving anticipatory effect to a policy that runs counter to the spirit of a section
+of the Act by which the constitution is now governed.

T. T. KRISHNAMACHART
New DEeLHI;
The 4th March, 1948.
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(A8 AMENDED BY THE SELECT COMMITTEE) 1‘

(Words wunderlined or sidelined indicate the amendments suggested by the
Commitiec,; asterisks indicate omissions.). o

A .
BILL .z
to provide for the rationalisation of the production’ and supp'y of

eleciricity, and generally for taking measures conducive to the elsctrical
development of the Provinces of India.

. WHEREAS it is expedient to provide for the rationalisation of the producﬁoﬁj
and supply of electricity, for taking measures conducive to the electrical develop«
ment of the Provinces of India and for all matters incidental thereto;

It is hereby enacted as follows:—
OCHAPTER 1
Introductory

1. Short title, extent and commencement.—(1) This Act may be called the
Electricity (Supply) Act, 1948. .

(2) It extends to all the Provinces of India. i

(8) This section and sections 8, 4, 57, 58 and 77 :und the Sixth;
Schedule and the Table appended to the Seventh Schedule of this-Act shall
come into force at once.

(4) The remaining provisions of this Act shall come into force in a Province
on such dute, not later than two years from the coming into force of the
sections, Schedule and Table entioned in sub-section (8), as the Provincial
Government mav, by notifieation in the officiul Gazette, appoint: 1

Trovided that the Central Government may ns respects any Provinee extend
the said period of two years and in snch event the remaining wrovisions of the
Act chall come into force in that Province on such date, not later than the
extended period, as the Provincial Government may, by notification in the
official Gazette, appoint .

2. Interpretation.—In this Act, unless there is anything repugnant in the -

4

subject or enuntext,— .
(1) “*Authority " means the Central Electricity Authority constituted undgp:-m.
gection 3; e

(") “Board'’ means a Provincial Electricity Board constituted under seoﬁop‘”fi_

& dad -

(8) *‘bulk-licensee’’ means a licensee who is authorityg by his licence to_

supply electricity to other licensees for distribution by them; o
* . * * *

(4) “controlled station’’ means a generation .sﬁaﬁon designated in a scheme
sanctioned under Chapter V as a controlled station; e
n'’ or ‘station’’ means any station for generating”

. ito including any building and plant used for that purpose and the sito.
:}ll.eigg tZ' g’irt,‘: ?ntelgdedyto be used for a generating station, and any buildings:
used for housing the operating staff of a generating station, and where electrlclﬂ;:}

(5) *‘generating statio



g
2

is generat.ec_i by water-power, includes penstocks, beud und twwit works, main
and regulating reservoirs, dams and other hydraulic works, but does not in any
case’ include any sub-station for transforming, converting or distributing
electricity ;
I o Ll
.. «6) ‘‘licensee’’ means a person licensed under Part II of the Indian Electricity

ot, 1910 (IX of 1910) to supply energy or a person who has obtained sanction
under section 28 of that Act to engage in the busivess of supplying energy, but
the provisions of section 26 of this Act notwithstanding, does not include the
‘Board ;

p—

“main transmission lines’’ means all high pressure cables and overhead
jines (not being an essential part of the distribution system of a licensee) trans-
mitting electricity from a generating station to another generating station or to
s sub-station, together with any step-up and step-down trausformers, switch-
sgar and other works necessary to and used for the control of such cables or
overhead lines, and such buildings or part thereof as may be required to accom-
iibdate such transformers, switch-gear and other works and the operating staff
thereot ; -

(8) ‘‘maximum demand’’ means, in respect of any period, twice the largest
gumber of kilowatt-hours supplied and taken during any consecutive thirty
minutes (calculated from either the commencement or the middle*of an hour)
in the period;

2
e

(9) ‘‘prescribed’’ rneans prescribed by rules mnade under section 78;
" (10) ‘‘regulations’’ means regulations made by the Board under section ©9;

=+ (11) ‘‘Reserve Bank’'’ means the Reserve Bank of India;

..Z (12) ‘‘transmission lines'’ means all works mentioned in clause (7) wused
‘wholly or partially for the purposes of distribution;

-~ (18) *‘year’’ means, in relation to the Board, the year commencing on the
Ist day of April;

¥ (14) “‘year of account’’ means, in relation to a licensee, his financial year;

-~ (15) other expressions have the meanings respectively assigned to them in
Abe Indian Electricity Act, 1910.

*

OHAPTER II

The Central Electricity Authority

8. Monstitution of the: Central Electricity -ZLuthority.—(1) The Central
, Government shall coustitute a Lody called the Central Electricity Authority
enerally to exercise such functions and perform such duties under the Act

ey

and in such manner as the Central Government mnay prescribe or direct, and in
particular to—
. (i) develop” a sound, adequate and uniform national power pplicy,

and particularly to co-ordinate the acfivities of the planning
ageneies in relation to the control and utilisation of nationul power

resources,

trators in matters arising between the Provincial Govem-
the Board und u licensee or other person as provided in

.{a
LI

(ii) act as arbi

} ment or
e this Act; ]
o out investigations and to collect ant_]_recprd the data concern-
i cairzg tﬁe generaiion, distribution and utilisation of power and the

development of power resources; and

PERRE IR
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(iv) make public from time to time information secured under this &«:‘i,
and to provide for the publication of reports and investigations, ...

(2) The Authority shall consist of not more than six wmewmbers appointed by-
the Central Government, of whom at least three shall be full-time members.

(8) The Central Government shall appoint one of the full-time members tof.
be the Chairman of the Authority. B

(4) All the members of the Authority shall hold office during the pleusﬁ;;:j
of the Central Government. S

(3) No full-time member of the Authority shall be directly or indirectly].
concerned or interested in or have any share or interest in any company orf
other body corporate or an association of persons (whether incorporated or not);]
or o finn engaged in the business of supplying electrical cnergy or fuel, sofidy:

or liquid, for the generation of electricity. =
(6) TheAuthority may appoiti a Secretary and <such other officers andf
servants as it cousiders necessary for the performance of its functions undeg]
this Ack on such terms as to salury, remuneration, fee, allowance, pension,)
leave and gratuity, as the Authority may, in consultution with the Central
Govermmuent, fix: «
Provided that the appointment of the Secretary shall be subject to
approval of the Central Government.
(7) The Authority may act by two of its members in all matters. 4
4. Power to require accounts, statistics and returns.—It shall be the duty¥p
of each Provincial Electricity Board, Provincial Government Electricitgf:
Department or other licensee or person supplying electricity for public o
private purposes, or generating electricity for its or his own use, to furnish t}
the Authority such accounts, statistics and returns relating to the generatiomy
supply and use of electricity as it may require and at such times and in sudify

form and manner as it may direct. . 3

OHAPTER I "ﬁ
Provincial Electricity Boards

5. Oonstitution and composition of Provincial Electricity Boards.—(1) ,

Provincial Government shall as soon as may be after the issue of the notification: -
under sub-section (1) of section 1, constitute by notification in the official Gazette

a Drovincinl Electricity Board under such name as shall be specified in the'

B & e

notification. £
(2) The Board shall consist of not less than three. and not more than sevemy™
imernhers appointed by the Provineist Government,  * ¥ % o

(8) All members of the Board shall be full-time members. e~

(4) Of the members, one shall be a person of proved administrative i34,
and commercial experience; one shall be an electrical engineer with widd
experience: and one shall be an accountant with experience of the electrici

supply industry or other public utility. it
(8) One of the members possessing any of the qualifications specified in
sub-section (4) shall be appointed by the Provigeinl Government to be thé
Chairman of the Board. -
(R) A person shall be disqualified from being appointed or being a member gg‘: ‘
the Bonrd if he is, or within the twelve months last preceding hus been, a memb?‘::;
of the Central or of any Provincial Legislature. G
(7) No act done by the Board shall be called in qu?stion on the. gro.und merely
of tBe existence of any vacancy in, or any defect in the constitution of, tbﬁ
Board. i,
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8. Inter-provincial agreement to extend Board’s jurisdiction to another Pro-
vince.—(1) Bubject to the following provisions of this section, the Government
_of any Province may, after it has issued a notification under sub-section (4) of
. .section 1, in lieu of constituting a Board under section 5 enter into an agreement
- with the Government of a contiguous Province to provia-e that the Board consti-
tuted for the latter Province shall exercise the functions of a Board under this
Act in the former Province.
. (3) Bubject to such moditications (being of a character not affecting the general
““operstion of the agreement) of the terms of the agreement as may from time to
---gime be agreed upon by the Provincial Governments concerned, an agreemment
. entered into under this section shall be for a period of not less than twenty-five
~>yeéars but may be determined earlier by wmutual consent,
. (8) An agreement under this section may— '

(8) muke such financial arrangements between the participating Provincial
»..overnments as may be nccessary for the purposes of the agreement;
(b) provide for consultation between the participating Provincial Govern-

Lmtnts either generally or with refercnce to particular matters arising under this
... (c) generally make such incidental, supplementary or ancillary provisions,

not inconsistent with this Act, as may be deemed necessary qr expedient for

giving effect to the agreement.

l Eftect of inter-provincial agreement. -\\'hcre an agreement is entered into
~under section 6, the purticipating Provincial Governments shall, by notification
_ in the official Gaszettes, declare a date on which the agreement shall come into

force, and on and after that date— ,
7" (a) the Board constituted for the one Province shall have all the powers and
- duties of a Board under this Act in respect of both Provinces as if they consti-
tuted s single Province; <

(b) references in this Act to the Province shall, unless the subject or context
- otherwise requires, be construed as references to both Provinces, and in particular,
“the references in section 61 to the Provincial Legislature shall be construed as
references to the Legislatures of both Provinces;

(c) the provisions of section 60 in relation to the assumption by the Board of
the rights and liabilities of the Provincial Government arising before the first
constitution of the Board shall apply to the assumption by the Board of the
rights and liabilities of the Government of the I’rovince to which the exercise
of its functions under this Act is extended under the agreement, as if in that
section for the words ‘‘before the first constitution of the Board'’ there were
substituted the words and figure ‘‘before the date on which the agreement under
- section 6 came into force’’.

8. Term of office of members of the Board.—(1) Subject to the provisions of
this Act, the Chairman and the members of the Board shall hold office for five
years: * * * *

Provided that on the first constitution of the Board, the Chairman shall
hold office for seven years and onc of the members shall be appointed to hold
office for three years only.

(2) Members shall be eligible for reappointment.

9. Members not to hold interest in certain concerns.—(1) A member of the

= Boar ior to his appointment, give to the Provincial Government inti-
21?1:§gnsgfltn;n§r,]:hall, beforg I;;aking charge of his office, sell or Eiivegt himself of,
any interest which he may have for his own benefit whether in his own name
or otherwise, in any firm or company carrying on ‘the business of supplying
electricity or any fuel for the generation of electricity, or of the manufacture,

P

s3j

£




5 a
sale or hire of machinery, plant, equipment, apparatus or fittings for the genes %
ration, transmission, distribution or use of eleciricity, or any interest in sha™*
managing agency or shares or securities of any such cownpany; and it shall not~
be lawful for u member of the Bouard, so long as he holds office, to acquire or—
purchase any such interest in any such firm or company and if he, under any
will or by succession or gift becomes entitled for his own benefit to any such...
interest, he shall sell the same within three months after becoming so entitled....
thereto; and he shall also, within three months sever any connection he may -
huve and cease to huve any interest, direet or indirect, in any such concern.

(2) Nothing contained in sub-section (1) shall prevent a member from
acquiring or holding any share or interest in any firm or company other than - -
a8 firm or company mentioned in sub-section (1): -

Provided that if the Board has entered into, or is about to enter into any__
contract or agreement with any such firm or company in which a member
holds any share or interest, he shall disclose the fuct and nature of such interest d‘
and he shall not be entitled to vote on any decision of the Board relating to '3
such contract or agreement. -

(3) A disclosure referred to in the proviso to sub-section (2) shall forthwith
be recorded in the minutes of the Board and communicated to the Provineial
Government and the Provincial Government may thereupon give such directions
as it may deem proper. S

10. Removal or suspension of members.—The Provincial Government may ~

suspend from office for such period as it thinks fit or remove from office any

member of the Board who— -3
(a) is found to be & lunatic or becomes of unsound mind; or B
(b) is * * * adjudged insolvent; or “i
(c) fails to comply with the provisions * * * of gection 9; or -
(d) becomes or seeks to become a member of the Central or any’i’rovincial.ﬁ‘

Legislature or amy local authorty; or i

(e) in the opinion of the Provincial Government has * failed or is unable
et - . . . . ———————— <
to carry out his dutics so as to render his suspension or removal, as the case may .

be, necessary; or
(f) is convicted of an offence involving moral turpitude.

11. Temporary absence of members.——If the Chairman or any other mem-
ber of the Board is by infirmity or otherwise rendered temporarily meapable
of carrving out hir duties or is absent on leave or otherwise in circumstances
not involving the vacation of his appointment, the Provineinl Government may
appoint another person-to officiate for him and carry out his functions under -+~
this Act or any rule or regnlation made thereunder. -
12. Incorporation of Board.—The Board shall be a body corporate by the -
name notified under sub-section (1) of section 5, having perpetual Buccessiqn__:z
and a common real, with power to acquire and hold property both movable -+=
and immovable, and shall by the said name sue and be sued. e
138. Authentication of orders and other instruments of the Board.—All -~
orders and decisions of the Board shall be authenticated by the signature of =
the Chairman or any other * member authorised by the Board in this behslf,
and all other instruments issued by the Board shall be authenticated by the
signature of such member or officer of the Board as may in like manner bo::;
authorised in this behalf. o ) N
14. Meetings of the Board.—(1) The Board shall hold ordinary meetings a8
such intervals as may be provided in the regulations; and a meeting may be -~
convened by the Chairman at any other time for the transaction of urge’x_l’i &

business. U TN fsl




o 6 (61
(2) The number of members necessary to constitute 8 quorum at a meeting
ghall be such as may be provided in the regulations. '

15. Appointment of staft.—The Board may appoint a Secretary and such

other ¢ officers and servants as may be required to enable the Board to carry out
~4ts-functions under this Act. —
P * * * * *

16. Provincial Electricity Oouncil.—(1) The Provincial Government shall
constitute a DI'rovincial Electricity Council for the Province, and in cases to
~which sections 6 and 7 apply, the Provincial Governments concerned shall con-
-gtitute such one or more Provincial Electricity Council or Councils and for such

“areas as they may by agreement determiue.

(2) The Provinciul Electricity Council shall ¢onsist of the members of the
“Board and such other persons being not less than seven and not more than
"Wteen as the Provincial Government or the Provincial Governments concerned
~may appoint after consultation with such representatives or bodies representa-

tive of the following interests as the Provincisl Government or the Provincial
Governments concerned thinks or think fit, that is to say, local self-govern-
ment, electricity supply industry, comwerce, industry, transport, agriculture
and Libour cinployed i the eleetricity supply industry. but so that there shall
be at lenst one member representing each such interest in the Council.

(8) The Chairman of the Board shall be ¢z officio Chairman of the Pro-
vincial Eleetricity Couneil. .

(4) The TProvincial Lleetricity Council shall meet at least once in  every
three months,

(5) The functions of the Provincial Electricity Couneil shall be a3 follows:—

(i) to advise the Board on major questions of policy and major
schemes;

- (ii) to review the progress and the work of the Board from time to

time; :

(iii) to consider such other matters as the Board may place before it;

and

) (iv) to consider such matters as the Provincial Government may by

= rules prescribe.

(8) The Board shall place before the Provincial Elactricity Council  the
_annual financial statement and supplementary statement, if any, before sub-
~mitting such statement to the Provincial Government under section 61 together

with copies of the report and proceedings.

17. Local Advisory Committes.—(1) The I'’rovincial Government may from
time to time constitute for such areas as it may determine Local Advisory
Committees, consisting of such number of persons as it may think fit in each
case and on suclk -erms and conditions ... may be preseribed.

(2) Tl:e Board may if it thinks fit consult the Local Advisory Committees

" eoncerned on any business coming before it, and shall so do in respect of such
business as the Provincial Government may by general or special order in this
behalf specify or when required by the regulations so to do.

(8) The Chairman of the Board or such other member of the Board as he may
nominate in this behalf shall be ez officio Chairman of & T.ocal Advisory
Committee.

- (4) Local Advisory Committees shall meet a¥ such intervals as may be
prescribed, and for the transaction of urgent business on such other occasions as
the Chairman of the Board may require. A

(5) The number of members necessary to constitute & quorum at & meeting
of a Local. Advisory Committee shall be such as the Provincial Government

__when constituting the Committee may specify.
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 CHAPTER IV
Powers and duties of Provincial Electricity Boards

18, General duties of the Board.—Subject to the provisions of this Act, tha.
Board shall be~churged with the general duty of promoting the co-ordinated..
development of the generation, supply and distribution of electricity within the.
Province in the most efficient and economical manner, with particular rew.
ference to such development in areas not for the time being served or adequate:”
ly served by any licensee, and without prejudice to the generality of the fore-
going provisions it shall be the duty of the Board—

T
() to prepare and carry out when sanctioned schemes under Chapter V;

(b) to supply electricity. to owners of controlled stations and to licensees
whose stations are closed down under this Act; ;

(¢) to supply «lectricity as soon as practicable to any other licensees or pers..a
requiring such supply and whom the Board wmay be competent under this Act so.
to supply.

1_9_ Powers of the Board to supply electricity.—(1) The Board may, subject..
to the provisions of this Act, supply clectricity to any licensee or person requirine :
sueh supply in_any area in which a scheme sanctioned under Chapter V is in-
force: -

Provided that the Board shall not— #

{a) supply electricity for any purpose directly to any licensee for use in any’
part of the area of supply of a bulk-licensee without the consent of the bulk- :
licensee, unless the licenseo to be supplied has an absolute right of veto on-
any right of the bulk-licensee to supply electric’ty for such purpose in the soid °
part of such area, or unless the bulk-licensee is unable or unwilling to supply”
electricity for such purpose in the said part of such area on reasonable terms "
and conditions and within a reasonable time; or

(b) supply electricity for any purpose to any person, not being a licenses,
for use in any part of the area of supply of a licensee without the consent of the
licensee, unlegs—

et

(i) the actual effective capacity of the licensee’s gencrating station
computed in accordance with paragraph IX of the First Schedule at the
time when such supply was required was less than {wice the maximum
demand asked for hy any such person; or

(ii) the wmaximum demand of the licensee, being a distributing”
licensee and taking n supply of energy in bulk is, at the time of the re-
quest, Jess than twice the maximum demand asked for by any such person;

owrol . , - =
(iii) the licensce is unable or unwilling to supply clectricity for such-
}-,m-[;n—sé_ in the said part of such area on reasonuble terms and conditions_'
and within a reasonable time, ' ,
(2) After the Board has declared its intention to supply electricity for any.;
purpose in any area, for which purpose and in which area it is under this sectiun
competent to supply electricity, no licensee shall, the provisions of his licence
notwithstanding, at any time be entitled without the consent of the Board to_

supply electricity for that purpose in that area.

(8) For the purposodof sub-section (1) ‘‘absolute right of veto’ means sn
unqua]iﬁéd right vested in a licensee by virtue of any law, licence or other ins--

; by & bulk-licensee is prevented from supplying electricity in any
:;3323 Zx'ltlszrivi{hout the consent of the licensee in whom the right of veto vests. .
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(4) If any quespipn arises under sub-section (1) as to the reasonableness ot
the terms or conditions or time therein mentioned, it shall be determined as
provided in section 76,

- ﬂ Power to Board to engage in certain undertakings.—(1) The Board may,
in accordance with any regulations made in this behalf, manufacture, purchaso,
~sell or let on hire on the execution of a hire-purchasre agreement or otherwise,
any electric machinery, control-gear, fittings, wires or apparatus for lighting,
heating, cooling, or motive power or for any other purpose for which electricity
can or may be used, or any industrial or agricultural machinery operated by
electricity, and may install, conncet, repair, maintain or remove such fittings,
wires, appuaratus, wichinery or control-gewr and in respect. thereof damand and

= take such remuneration or rents and charges and make such terms and  condi-
tions as it deems fit,

* * * » *

23 The Board may maintain shops and showroows for the display, sale or
hire of fittings. wires, apparatus and machinery as aforesaid, conduct displays,
exhibitions and demonstrations thereof, and gencrally do.all things, including
advertising, incidental to the sale and hire of such fittings, wires, apparatus and
machinery and to the promotion and encouragement of the use ot electricity.

(3 The Board shall show sepurately in ils accouuis wofleys received and
expended by it in connection with any undertakings in whicn it engages under
this section.

21. Powers of Board in relation to water-power.—The Board may, with the
previous approval of the Provincial Government, take such measures as in the
- opinion of the Board are calculated to advance the development of water-power
in the Province, and may organise and carry out power and hydrometric survey
work and cause to be made such maps, plans, sections and estimates as are

necessary for any of the said purposes:

Provided that where any such measures relate to a source of water-power
already operated upon by a licensee under a licence, the Board shall give the
licensee notice of such measure and an opportunity to be heard on any repre-
sentations he may desire to make in that behalf and may consider such
representation. .

22, Power to Board-to conduct investigations.—Subject so far as the provi-
sions of this section relate to water-power to the previous approval of the
Provincial Government, the Board may at its own expense conduct such investi-
gations, experiments and trials as it thinks fit for the improvement of the methods
of transmission, distribution and supply of electricity oz of the utilisation of fuel,
water-power or other means of generating electricity, and may establish and
maintain laboratories for the testing and standardisation of electrical instruments
and equipment.

23. Loans by Board to licensees.—(1) Subject to any regulutions made in
this behalf, the Board may make loans or advances to any licensee for the
purposes of his nndertaking on such terms as the Board thinks proper.

(2) The Board in the discharge of its functions may call upon a licensee to
expand his undertaking and offer to advance to him a loan on such terms and
conditions as it may deem proper for such expansion, and if the licensee refuses
tails or neglects to accept the loan from the Board on the terms and conditions
offered or to raise a loan from other sources or:to employ his own funds on
terms similar to the terms offered by.the Board for purposes of such expansion
and to carry out such expansion, the Board may after giving the licensee six
months’ notice in writing purchase his undertaking.
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% Power to Board to contribute to certain associations.—The Board may,
subject to any regulations made in this behalf, pay reasonable subscriptions,
whether annual or otherwise, to any sssociation of persons engaged in the
generation, distribution or supply of electricity founded for the promotion of
their common interests and contribute such sums as it thinks fit to the funds
of any recognised society not conducted for profit for the promotion and
encouragement of the development and use of electricity or for the improve-
ment of knowledge and education for the promotion of research in respect of

electricity or electrical appliances.

25. Consulting engineers.—The Board may, subject to the prior approval of
the Provincial Government, from time to time appoint qualified persons to be

consulting engineers to the Board and pay them such remuneration as it thinks
proper.

EC;. Board to have powers and obligations of licensee under Act IX of 1810.—
Subject to the profisions of this Act, the Board shall, in respect of the whole
Province, have all the powers and obligations of a licensee under the Indian
Electricity Act, 1010 (IX of 1910), and this Act shall Le  decned to he the
licence of the Board for the purposes of that Act:

Provided that nothing in sections 3 to 11. sub-sections (2) and (3) of section
21 und sections 22, 23 and 27 of that Act or in clauses I to XII of the Schedule
itg th;t Act relatinig to the duties and obligations of a licensee ghall apply to the

oard.
i 27. Other functions of the Board.—The Roard shall have such further powers
and duties as are provided in this Act.

OHAPTER V

The Board’s Works and Trading Procedure

28. Preparation of schemes.—With a view to rationalising the productiou and
supply of electricity in any area the Board may from time to time prepare a
scheme, not inconsistent with this Act, for that area, in which provision may be
made for all or any of the following matters, namely:—

(a) the cstablishment of the Board’s own gencrating stations;

(b) the designation of gencrating stations, whether existing stations or new
sfations, as controlled stations at which electricity shall be generated for the
purposes of the Board;

(¢) the interconncetion, by weuns of muin transmission lines to be cunstructed
or acquired by the Board, of any generating stations with any others and with
any systems of licensees;

(d) where a scheme relates to a specified uren, the interconnection of the
system of tha Board in that area with the system of the Board in any other
ares with respect to which a scheme is in being or may subsequently be made;

(e) the construction or acquisition of such other main transmission lines
as the scheme may require;

(f) the use by the Board of any transmission lines or main transmission lines
of any licensee; . -

(g) such supplemental, incidental and consequential provisions as may appear
necessary or expedient for any of the purposes aforesaid:

Provided that a scheme shall not, without the consent of the owner,—

(i) designate as & controlled station any generating station belonging to a

person other than a licensee; . . .
(ii) authorise the use or acquisition of a transmission line or & main trans-

mission line belonging to & person other than a licensee.
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" 29. Publication and sanctioning of schemes.—(1) The Board shall cause every
scheme prepared under section 28 to be published in the official Gazette and
in such loeal newspapers as it may consider necessary, and shall give publio
potice of the date, not being less than two months after the date of the notice, by
wwhich llcensees. and other persons interested may make representations thereon
and when publishing such s scheme the Board shall show ‘ebtimates of the

capital expenditure involved and of the initial and ultimate revenues anticipated
from the sale of energy, meter rentals and other services.

(2) The Board, after considering any such representations and after making
such inquiries, if any, as it thinks fit, may sanction the scheme either withous
quxﬁcatxou or subject to such modifications as it thinks fit, and either generally
_or in respect of any part of the area specified in the published scheme, and shail
publish the scheme as sanctioned by it; and where the scheme has been sanc-
tioned in respect of part of the said area, it may subsequently be sanctioned in
respect of other parts of that aren :

Provided that no sanction shail be accorded by the Board to anv scheme or
part of & scheme estimated to result in a capital expenditure exceeding fifty
lakhs of rupees without prior consultation with the Authority and until “any
recommendations which the Authority may, in accordunce with the provisions
of this Act, make upon such consultation have received due consideration by the
Board:

Provided further that where the recormmendations of the Authority in
regard to any scheme are not aceepted by the Board, the Bourd shall not
sanction the scheme without the previous consent of the Provincial Government.

(3) In respect of any scheme to which the first proviso to sub-section (2)
applies, the Board shall, within one month after being requested by the Central
_Technical Power Board so to do, supply that Board with all such information
incidental or supplementary to the scheme as may be specified in the request.

30. Matters to be considered by the Authority.—The Authority shall, before

making any recommendations in respect of a scheme upon which it has been
consulted under the first proviso to sub-section (2) of section 29, have particular

regard to whether or not in its opinion—

(a) any river-works proposed by the Board will prejudice the prospects for
the best ultimate development of the river or its tributaries for power-genera- |
tion, consistent with the requirements of irrigation, navigation and flood-control. ;
and for this purpose the Authority shall satisfy itself that an adequate study

has been made of the optimum location of dams and other river works;

(b) the proposed scheme will prejudice the proper combination of hyvdro-
electric and thermo-electric power necessary to secure the greatest possible ,
economic ou’put of electric powe: .

(c) the proposed main transmission lines will be reasonably “suitable for
regional requirements; :

(d) the scheme provides reasonable allowances for expenditure on capital
and revenue account; _

(e) the estimates of prospective supplies of electricity and revenue there-
{rom contained in the ccheme arn renennahle.

31. Recommendations of the Authority.—Where the Authority has been
consulted under the first proviso to sub-section (2) of section 29 in respect of
a scheme, it shall forward its recommendations thereon to the Board, sending
a copy thereof to the Provincial Government, within six months from the date
of the receipt by it of the scheme: .

Provided that if the Board fails to suppl~ in due time any information
‘requested under sub-section (3) of ge~tion 29, the period within which the

Authoritv shall forward its recommendations shall be correspondingly increased. .
X . !



11
_3_2. Carrying out of schemes.—The Board shall carry out and give effect to a_
scheme ‘ds soon as reasonably practicable after it has beeu sanctioned ana
published.
33. Power to alter or extend schemes.—The Board may from time to time

alter or extend & scheme by a supplementary scheme made und ssuctioned in
the manner hefffinbefore provided: )

Provided that any alterations or extensions of a scheme which are in the
opinion of the Board and the Authority minor in character may be made with-
out preparing a supplementary scheme.

84. Oontrolled stations.—Where a generating station situate within an area

for which a scheme is in force hag been aesignated in the scheme as a controlled
station, the relations between the Board and the licensee owning the station
shall, subject to any arrangements agreed under section 47, be regulated by the

provisions of the First Schedule.
35. Supply by the Board to licensees owning generating stations.—The Board

way st any time.declare to a licensee owning a genersi..g station, other than
controlled station, situate within an ares for which a scheme is in force that 1s
15 ready to muke a supply of electricity available to the licensee for the purposes
of his undertaking, and thereupon but without prejudice to the provisiong of
seotion 47, the provisions of the Second Schedule shall apply in respect of the
relations between the Board and the said licensee.

36. Power to Board to close down generating stations.—The Board may at

any lime declare to a licensee owning a generating station situate within an area
for which a scheme is in force that the station shall be permanently closed
down, and thereupon but without prejudice to the provisions of section 47,
where the station is a controlled station the provisions of Part III of the First
Schedule, or in other cases the provisions of the Third Schedule, shall apply in
respect of the relations between the Board and the said licensee with reference
to the station to be closed dowu.

87. Purchase of generating stations or undertakings or main transmission
lines by the Board.—(1) Where under the First or Third Schedule any generat-
ing station or undertaking i to be purchased by the Board, or where a sanc-
tioned scheme provides for the purchase by the Board of a main transmission
line belonging o any licensee.—

(a) the generating station or undertaking from such date of purchase as
may be fixed under the appropriate schedule, or the main transmission line
froin such date of purchase as the Board shall, by notice in writing given not
less than one month before the suid dute. intimate to the licensee, shall vest
in the Board free, save ax provided in sub-section (2), from any debt, mortgage,
lien or other similar obligation of the licensee or attaching to the Station or
undertaking or line, as the case may be, and any such debt, mortgage, lien or
obligation shall, save as aforesaid attach to the purchase-money in substitution of
the station or line:

Provided that notwithstanding any agrcement to the contrary the licensee
shall pay and the mortgagee, chargee, lien holder or obligee shall accept the
whole or part of the purchase mcney as the case may be in full or part satis-
faction of the debt according as the amount of the purchase money is more or
less than the amount of his debt. )

(b) without prejudice to the provisions of section 47, the Board shall pay, or
tender payment of, the price to be determined in nccordance with the Fourth
Schedule as soon as the amount thereof has been determined, together with
interest on such amount from the date of purchase to the date of payment or
tender of payment as aforesaid at the rate of one per centum over the average
of the Reserve Bank rates between the said dates;
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@(c) the receipt of the licensee shall, notwithstanding anything in any other
isw, be a full and sufficient discharge to the Board for the payment due m
tespect of the purchase.

" (2) Where a generating station or undertuking or main transmission line pur-
_thased by the Board under this Act 15 in course of construction, éxtension or
“vepuir ‘at the date of purchase, the rights and liabilities of the former owner
“ihereof under any contract for such construction, extension or repair shall be
deemed to have been transferred to the Board, except such rights or liabilities

~_acquired or incurred after the date of receipt of the notice of purchase without.

-*he prior sanction of the Board.

.- (8) Notwithstunding anything coutained elsewhere in this Act—

L) where any generating station purchused by the Board under this Act
~—gomains any plant or apparatus which, while the station was in operation, were
=4gdd jointly for the purposes of generation and transmission or distribution or
.arholly for the purposes of transmission or distribution, then unless otherwise

agreed between the Board and the licensee, such plant or apparatus shall neo

-~be purchased by the Bourd but shall remauin the property of the licensce.

(i) Where under the provisions of section 28 u scheme provides for thej
purchase of any mwain transmission line belonging to any lieensee the  Board
shall not exercise the powers of acquisition thereby afforded without the prior

-.consent of the licensee, which consent shall not be unreasonably withheld.

88. Provision of new generating stations.—Thce Board shall,itself establish
& new generating station in any area in which it is required by any sanctioned

n fcheme to be situated, but the Board may, with the sanction of the Provincial -
- Government, make arrangements with any licensee or other person for the
....establishment of a new geunerating stution required by a sanctioned scheme, if
—.An vhe opwmion of the Board it is desirable so to do. -
- 89, Operation of Board’s generating stations. —Where the Board itself
establishes o new generating station or acquires a generating station otherwise

than for the purpose of closing it down, it shall operate the station itself, but
- the Board may with the sanction of the Provincial Government, make arrange-
Ymhents with any licensee or other person for its operation, if in the opinion of

the Board it is desirable so to do.

... 40. Provision regarding connections with main transmission lines purchased
by the Board.—Where the Board has purchased s main transmission line and
by reason of the user thereof by the Board any alteration or replacement of
switch-gear or other apparatus of any licensee* connected with the line be-
comes necessary, the Board may in its discretion itself carry out such altera-
tion or replacement at its own cost or defray the reasonable expenses incurre:!
by the licensee* in effecting such alteration or replacement; and any questio.

~—whether such alteration or replacement is necessary or whether the expenses
incurred in connection therewith are reasonable shall in default of agreement
be determined as provided under section 76.

41, Use by Board of trangmission lines.—(1) Where the Board considers it

ces! any of its purposes any transmission lines or main trans-

: ﬁiﬁgfgﬁrﬁnﬁ ggeaf?izensZc. the ]go:xl')d shall have power to use such lines to the

——extent to which the capacity thereof is or thereafter remains surplus to the re-

i licensee for the transmission of electricity, on payment of
3;;;262&3{&223 in accordance with the ‘provisiong of the Fifth Schedule.

- (2) The Board may, by !}greement' with any licensee or other person, use

. any transmission line or main transm:s:n:r:mlrl::d of that licensee or person for

N 'uc:,'zt";:;:rg t‘,]op%‘o::(;}}o?re;nl:c{?gwu, poles, etc.—Notwithstanding anything

o ’ 12 to 16 and 18 and 19 of the Indian Electricity Act, 1910

tained i tions . _
??;(ttc‘;fn ;glg;.slf;tl:vithout prejudice to the requirements nf section 17 of that Act,
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where provision in such behalf is made in a sanctioned echeme, the Board shall;;

have, for the placing of any wires, poles, wall-brackets, stays, apparatus and avpli---
ances for the transmission and distribution of electricity, or for the transinission..

of telegraphic or telephonic communications. necessary for the proper co-ordinas..
tion of the works of the Board, all the powers which the telegraph authority

possesses under Part III of the Indian Telegraph Act, 1885 (XIII of 1885) with
regard to a telegraph established or maintained by the Government or to be so
established or maintained : TS

Provided that where a sanctioned scheme does not make such provision as

aforesaid, all the provisions of sections 12 to 19 of the first-mentioned Act shall

apply to the works of the Board.

43. Power to Board to enter into arrangements for purchase or sale of electri-

<ify under certain conditions.—(1) The Board may enter into arrangements with -

any person producing electricity within ths Province for the purchase hy the
Bourd, on such terms as may be eereed, of any surplus electricity* which that

person may ve able to dispose of.

(2) Where a sanctioned scheme so provides, the Board may, on such terms

-us may be agreed upon, enter into arrangements with any Government or person
for the purchase or sale of electricity to be generated or used outside the
Province: an

Provided thet the Board may not enter into such arrangements with any such
Government or person without the consent of the Provincial Government, or into

arrangements with any such person without the consent of the Government of ..
the Province within which the electricity is to be generated or used.

44. Restriction on establishment of new generating statons or major additions
or replacement of plant in generating stations.—(1) Notwithstanding anything ..
contained in any other law for the time being in force or in any licence buﬁ'&'
subject to tne provisions of this Act, it shall not be lawful for a licensee, or™

any other person not being the Central Government except with the -~
previous consent in writing of the Board, to establ’sh or acquire a new geénerat-

ing station or to extend or replace any major unit of plant or works pertaining to

the generation of electricity in a generating station :
Provided that such consent chall not, except in relation to a controlled
station, be withheld unless within three months from the date of receipt of an

application— . .
(a) for consent to the establishment or acquisition of a new genersting

station, the Board—
(i) gives to the applicant being a licensee an undertaking that it i competens ---
to, and will, within twenty-four months from the said date afford to him a
supply of electricity equivalent to that required by him pursuant to his applicas
tion; or -
(ii) shows to the applicant * * * * that the electricity required by bim*

pursuant to his application could be more economically obtained within @

reasonable time from another appropriate source: ) )
(h) for consent to the extension * * of any major unit of plant or works——w‘

as aforesaid, the Board—

(i) gives to the applicant being a licensee an undertnking that within twenty-
four months from the said date either the station to which the application per- -
tains will become a controlled station in terms of section 34, or the Board will
make a declaration to the applicant in terms of section 85 offering him a supply
of eleotricity ~quivalent to that reomired bv him pursuant to his anplication, .or
4% . Pacel will make n declaration to him in terms of rection 2A: or

—
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43 (ii) shows to the applicant * ® * * that the electricity requiréd by
im pursuant to his application could be more economically obtained within a
reasonable time from another approprinte source or by other appropriate means;
"™ (c) for consent to the replacement of any major unit of plant or works, the
= Board—
ome= (i) gives to the applicant being a licensee an undertaking that within eighteen
=“'months from the said date either the stution to which the application pertnins
", will become a controlled station in terms of section 34 or the Board will make
8 declaration to him in terms of section 36: or _ ,
o (ii) shows to the applicant that the electricity required by him pursuant to
“>~his application could be more economicallv obtained within a reasonable time
“"drom another appropriate source or by other appropriate means. '

=~ (2) There shall be stated in every application under this section such parti-
wpulars as the Board may reasonablv require of the station, plant or works, ne
. the case may .be, in respect of which it is made, and where consent is g'ven
- thereto, in acting in pursuance of such consent. the applicant shall not, without
.the further consent of the Board, make any material variation in the part'culars
.. 80 stated.
. (3) Any difference or dispute  arising  out ol the  provisions of this scetion
shall be referred to the arhitration of the Anthority.
2°. 45, Power to Board to enter upon and shut down generating stations in certain
circumstances.—(1) If any licensce fails to close down his gencrating stations
pursuant to a declaration of the Board under section 36, or it any  person
& establishes or acquires a new generating station or extends or replaces anv plant
7Uor works in any generating station in contravention of section 4t the Board may
+:~muthorise any of its officers to enter upon the premises of such station and shut
mwflown the station or the plant or works, as the case may br, in respect of which
~-wthe failure or contravention has occurred.
{2) Any expenses incurred by the Board under this section shall be recover-
* able by it from the licensee or person concerned as an arrear of land revenue,
“+-and for such purpose the Board shall be deemed to be a public officer within the
~»meaning of section 5 of the Revenue Recovery Act, 1890 (I of 1890).

(3) Any difference or dispute arising out of the provisions of this section shall

Zbe referred to the arbitration of the Authority.

* 46, The Grid Tarifl.—(1) A tariff to be known as the Grid Tariff <hell, in
accordance with any regulat'ons made iz this behalf, be fixed from time to time
by the Bourd in respect of each area for which u scheme is in force, and tariffs
€xed under this sect'on may, if the Board thinks fit, differ for different areas.

(2) Withou: prejudice to the pre-isions of section 47; 72 Grid Tariff shall
-apply to sales of electricity by the Board to licensees where so required under
z-any of the First, Second and Third Schedules, and shall, subject as hereinafter
provided, also be applicable to sales of electricitv by the Board to licensees in

~ other cases:

Provided that if in any such other case it appears to the Board that, havingf
- tegard to the extent of the supply required, the transmission expenses involved|
- in affording the supply are higher than those allowed in fixing the Grid Tuwifi,
Z-the Board may make such additional charges as it considers appropriate. .

(8) The Grid Tariff shall be so framed as to include ns part of the charge,
ed kiJowatt charges component and a running charges.

- and show separately. a fixed

~-fomponent: = el <
~~ Provided that.if in respect of any area the electricity to be sold by the Board
.38 ‘wholly or gibstantially derived from hvdro-electric * sources.”  the running

“@harges compqnent may.be omitted. ..
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. "'?
(4) The fixed kilowatt charges component in the Grid Tariff may be fradl 1
s0 a8 to vary with the magnitude of maximum demand. i

%

(6) Where only a portion of a licensee’s maximum demand for the purposes
of his undertaking is chargeable at the Grid Tariff, the price payable for that™
portion shall not be greater than the * price which would have been pay-~“
able for any equivalent portion had the whole of the said maximum demand of
the licensee been chargeable at the Grid Tariff.

A6) The Grid Tariff may contan provisions for— =

‘(a) adjustment of price having regard to the power factor of supply taken
“or the cost of fuel or both;

(b) & minimum charge related to a past or prbspective demand of a licenses .:
on the Board. '

i

#

R
fe

(7) The Grid Tariff may contain such other terms and conditions, not in...
consistent with this Act and the regulations, as the Board thinks fit. i

47. Power {o Board to make alternative arrangements with licenseer -
Notwithstanding anything contained in scctions. 34 to 37 and sub-section (2) of ~
section 46 but subject to any regulations made in this behalf, the Board may

make such arrangements as may be mutually agreed with any licensee whose ~
area of supply is situate within an ares for which s scheme is in force, in -
regard to the purchase or sale of electric'ty and the price thereof, or the purs.s
chase, operation or control of any generating station or main transmission line: ™~

Provided that in making any such arrangement the Board shall not show -
andue preference to any licensee. -~

48, Power to licensee to carry out arrangements under this Act.—Where™
under any provision of this Act the Board is authorised or required to enter into
errangements with any licensee for any purpose, then notwithstanding anything:
oontained in any law or in any license, memorandum of association or other:
dnstrument regulatirg the comsiitution or powers of the licensee, it shall be"
4awful for the licensee to enter into and catry out any such arrangements. k!

49, Provision for the sale of electricity by the Board to persons other than -

dicensees.—Subject to the provisions of this Act and of any regulations made in“<
this behalf, the Board may supply electricity to any person not being a licensee
upon such lerms and comﬂtions as the Board may from time to time fix having
vegard to the nature and geographical position of the supply and the purposes
for which it is required: N =
P-ovided that in fixing any such terms and conditions the Board shall noé "
show undue preference to any person. ‘ .
50. Board not to supply electricity in certain circumstances.—Nothing con-
tained in sections 34, 35, and 36 shall apply in any case where under sectionl&‘h
it is not permissible for the Board to supply electricity directly to a licensey;
owning a generating station; and nothing in scetions 4(‘1 :11 and ﬁ)‘ shall O Mign
power the Board to supply electricity directly to any licensee or person to whom..
it is not otherwise entitled so to supply electricity. _ i
51. Provisional payments.—Where the price to be paid for electr'city by
or fo the Board under this Act cannot be finally ascertained until after the epd-:
of & year of account, the amount to be paid shall be ascertained as soon ss-
-practicable thereafter, but the party from whom the payment is due s.hall make ’
-6o the other monthly payments on account of .the net m.nounts due in accord-
ance with estimates made for the purpose, subject to adjustment as soon after .
4he end of the year of acoount as the actual liability can be ascertained. i
52. Lower limit of power factor in supply by Board.—Unless otherwise agread.
‘betwoen the Board and the licensee, no suEply of electricity taken by a licensee -

from der this Act shall be taken at an average power factor below
d85 ;ﬂ:into:‘?: ggrig:l of maximum demand of the licensee in any month, and .
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in the event of the average power factor as aforesaid being lower than 0.85,
o licensee shall within a reasonable time take such measures, the cost of
which shall not be borne by the Board, as may be necessary to raise it to a

yalue not lower than 0-85.
e 83, Provision of accommodation and right of way.—(1) Where the Board for
gpo?mpqses of any arrangements which it has made with any licensee under this
Act requires accommodation on, in, under or over the premises of the licensee
4@5 n.niy works or apparatus to be provided by the Board, the licensee shall, it
ﬂsf.nb e and sufficient accommodation exists * * *  grant such accom-
tion free of cost to the Board, or if such accommodation does not exist,

‘moda
'%all be provided upon such terms and conditions as may be agreed between

_fpe Board ang the licensee.

camcie=( 2) The Board and any licansee shall at all times have s right of access to
_jheir own property on, in, over and under the property of the other.

54. Power to Board to connect meters, etc., to apparatus of licensees.—
fhe Board shall have power to connect with the apparatus of any licensee
any such correct meters, switch-gear and other equipment as may be necessary
to enable it to carry out the provisions of this Act, and such meters, switch-

ar and other equipment shall, unless otherwise agreed, be provided and
pwintained by the Board at its own cost.

55. Licensees to comply with Board’s directiond—Every licensee

ghall comply with such %  directions as the Douard way from time to time
.give him for the purpose of ach’eving the maxiium of economy and efficiency
‘in the operation of the station.
+ 08, Leases of generating stations.—*No licensee shall, except with the
previous approval in writing of the Board and subject to any conditions which
the Board may think fit to impose, enter into any arrangement * *
whereby any generating station is to be let or held on lease by him, and any
such arrangement entered into in contravention of this sub-section shall be void
snd of no effect.

= * * x . *

87. Licensees charges to consumers.—(1) After the issue of the not.fication
.ander sub-section (8) of section 1, the provisions of the Sixth Schedule and the
Table appended to the Seventh Schedule shall be deemed to be incorporated in
the licence of every licensee, not being a local authority, from the date of the
commencement of the licensee’s next succeeding year of account, and from
such date the licensee shall comply therewith accordingly and any provisions of
such licence or of the Indian Electricity Act, 1910 (IX of 1910), or any other
aw, agreement-., instrument applicat!. to the licensee shall, in relation to t:a
licensee, be void and of no effect in so far as they are inconsistent with the
provisions of this section and the said Schedule and Table.

(2) Where the provisions of the Sixth Schedule and the Table appended to
ehe Seventh Schedule are under sub-section (1) deemed to be incorporated in
he licence of any licensee, the following provisions shall have effect in relation

to the said licensee, namely :—

.. (a) The Board, or where no Board is constituted under this Act the Pro-
vincial Government, may, 1f it is satisfied that the Ticensee has failed to comply
with any provision ot the Bixth Schedule, and shall when  requested
.80 to do by the licensee, constitute a rating committee to examine the licensee’s
charges for the supply of electricity and to recommend thereon fo the Provincial

Government :
& ided that no rating committee ghall be constituted in respect of s
ﬂébﬁl::"?%tdhin ‘Ehrge 'y’et;:f from the date on which such a committee has

* *
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reported in respect of that licensee, unless. the, }’rovinc.iangfe?nn}ﬁﬁt/,dfg;#}‘é
that in its opinion circumstances have arisen rendering the'orders passed’ o,
the recommendations of the previous rating committée unfair to tl;_,ehhcer‘x_s_ﬂe_g(}

or my Of,hi. ms“mnm' - - - - s e g Do A AR < st o B Sy
(b) The rating committee shall, after giving thelicenses a reasonable oppor.f;
tunity of being heard and after taking into consideration the efficiency of}.
operation and management and the potentialities of his undertaking, report’ o]
tll:: Provincial Government making réconsinétidations (and giviiig réasons there:
for) regarding the charges for electricity which -the-licensee~may make to any
elass or classes of consumers so however that the recommendations are not
likely. to prevent the licensee from earning clear profits_sufficient when taken|.
with the sums available in the Tariffs and Dividends Control Reserve to afford|,
him & reasonsble return during his next succeeding three yearsfof account if
the" efficiency of operation tmdg management_and ---the- - potentialities ' of*~.the}
undertaking of the licensee so permit.- - - B by
= (¢) Within one 1ionth after the receipv of the report under clause’ (c)”they.
Provincial Government shall cause the report to be published in the official}:
Ghzette,” and may at the same time make an order in accordance therewith|
fixing the licensee’s charges for the supply of electricity with effect from suchy
date, not earlier than two months or later than thres-months after the dafé’&t]"
publication of the report, as may be specified in the order; and the licensedf
shall forthwith give effectéto such order: ‘ R
Provided that nothing in this clause shall be deemed to prevent a licensea}l
from reducing at any time any charges so fixed. , ' ik
(8) Where a Board is constituted under this Act, thé rating commitfaé}
shall consist of three members, two of whom shall be members of the Board
and one shall be a representative, co-opted by the two members -of the Bo%
from a licensees’ association of which the licensee concerned is or is eligiblst-
to..be a member or, if there is. no such association, from such Chamber™
- Gommeree or similar body as the Board may direct; one of such members o
the Board shall be experienced in accounting and financ'al matters and ong
the members of the Board shall be the Chairman of the committee. -

(4) Where no Board is constituted under this Act, the rating commitbée}::
shall consist of five members of whom the-Chsirman and- two other membersy-
shall be Tnominated by the Provincial Governinent, oné member shall be.no-,
minated by the licensee and one member ehall be pominated by the lodaly:
Electric Licensces’ Association, or if there is no such association, by suchi;
Chamber of Commerce or stmilar body as the Irovincial Government may}
direet. =7 ¢ 4

X I ce e .« . . i < o, W
Of the three members to be nommnted by t:he Provincial Gov_erpm@_
und(;) sub-section (4), ope shall be a person who is or has been a ju ‘

officer not below the rank of 8 District Judge, one shall b& a yegistered 1

Lar

-

S

i bn il wagdprn wweii (s 4 &4 - h L Sy
countant, having at least ten yeirs” éXpefigiios and 3né 3HaN Bea pefson_ il
Firadatiktive” expericacs. | T

B8, Power * * _to direct amortisation and tarifls policies of licensees belnf:
Jocal authorities.—The Boord or where no Board is constituted upder. this Ack

:-’vamcyﬂ Government shall have power to chrect ‘ tbe ‘ gmqrhsatxour?g./ ;
thu:iﬂo',:“ pdliciel of any licensee, being s local authority, with respect to his .
livemsed yndertaking. in such manner 3 the Boord or the Provineial Qovers:
went, as the case may be, after giving-the-local autbority. a-reasonable opvoi::

TooTs- o betpg henyd,, considers expedient for the pufposeq of the Act; and the

livensee, being a local authority, the provisions of any-other law or of any rules

made.or. directions, given, thereunder _ notwithstanding, shall _ give effect to. 877
%uége"aggétiﬁng‘l;xflsthg‘é;Bl'l’pii-d'br the ‘Provinclal Governraent, ‘ds the case may be.
LT e AR TRy B (SRR - = g T — K
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b9, General principles for Board's finance.—The Board shall not, as far as
Fiiy eilqsble*andaftgrﬂiﬁﬁthgcmdxt forljnﬁy: subventions™ from the Provincial
f,.ﬁéﬁmeni iinder séction B8, carry “on'ite ‘operations ' * * ‘under this Act

il < * gt a loss, and éhaﬁ-sdjust its charges * * accordingly from timo
. —_— ;

i

svided that where necessary any amounts due for Mieetirtg the -operating,
ntenance and management expenses of the Board or for the purposes of

PN

rovingial Government, be pald out of capital. .. . A e
"Board to assume obligations of Provinclal Government In respect of
jters to which this Act applies.—(1) All debts and obligations ingurred, all
tracts entered into and all ‘matters and things engaged to be dome by, with
or the Provincial Government for any of the purposes of this Act before the
b constitution of the Board shall be deemed to have been incurred, entered
y Or eug:dged to be done by, with or for the Board; and sall suits or other
sgal, proceedings instituted or which might but for the issue of the notifica-
o under sub-séction (4) of section 1 have been imstituted by or against the .
vincial Governmant may be continued or instituted by or against the Board.
(2) All expenditure which the Provincial Government may, not later than
“mcuths after the first constitution of the Board, declare to have been in-
ed before the issue of the notification under sub-section (4) of section 1 on
ital account in conneotion with the purposes of this Act,shall be deemed o .
# loan advanced to the “Board under section 64 -.on the date of . the ~aid .
claration, and all the assets acquired by such expenditure shall -.thereupon .
yest in the Board. .
61. Annual financial statement.—(1) In February of each year .the Board

all submit to the Provincial Government a statement in the prescribed form
-:g!\;j_:he estimated capital and revenue receipts and expenditure for the ensuing *
‘year.

#4:(2) The said statement shall include a statement of the salaries of members,
Sfficers and servants. of the. Board and of such other particu'ars as may be
rprescribed. - .

% (8) The Provincial Government shall as soon as may be after the receipt of
She said statement cauge it to be laid on the table of the Chamber, or as the
‘eage may be, Ghambers of thr~ Provincial Legislatu~s; and the said stat:-—went
saball be open to discussion therein, but shall not be subject to vote. -

#44) The Board shall take into consideration any comments mode on thé sald
4 ta.tement in the Provincial Legislature, ® * * * * .

#i% (5) The Board may at any time during the year in respect of which a
Jtatement under sub-section (1) bas been submitted submit to the Provincial
‘Government a supp'ementary_statement, and all the provisions of this section
‘#hall apply to such statement.as they apply to the statement under the said
Aubsction. | -
""82, Restriction on unbudgeted expenditure.—(1) Bave where in the opinion
%H’th—e Board circumstances of extreme urgency have arisen, no sum exceeding
“$wenty-Rve thousand rupees on account of recurring expendituré or " exceeding
;,Qne Takh of rupees on account of non-recurring expenditure shall be expended by
|$he Board In any year of aocount unless such sum has been included in o state-

(KA

Exent submitted under sub-section (1) or sub-section (5) of section 61. —




\¥ A

' with the provisions of this Act, as the Provincial Governient may determi

. 19
(2) Where any such sum is expended ufidet circumstances. of extreme urgencyi
o report thereon indicating the source.from. which._ it, is. propgsed to meet the:,

s

expenditure shall be made as soon as practncnble to_the Provincial Governmnent.:/.

83, Subvent(oni“lo““the Bou'd.—The Provineial’ Govemnient x‘hey, “with the s
npgroval of the Provincial Legrslature. from time to time make subvem#
the Board for the purposes of this Act on ‘such terms and condxtlons a8 the Pro-
vincial Government may determine, —— ;
ut Lolnn to the Board.—The Provincial Government may from tune
time advaxce loans 6 ‘the Board on such terms and oondmons, not inconsiste

65, Powsr of Board to borrow.—{1) The Board may from time to time WithT'
the previoue sanction of the Proviricial Government- and-subject o' the- prdﬁ»
sionis of tHig"Act and to such conditions as may-be prescribed in- this behglfﬁ“—
botrow any sum réquired for the purpobes of this Act.

(2) Rules made by the Provincial Government for the purposes of W
section may empower the Board to borrow by the issue of bonds or stock ofil:
otherwise and to make arrangements with bankers, end .may  apply to-d]
Board with such modifications as may be necessary to be oconsistent with- th :
Act the provisions of the Local Authorities Loans Act, 1914 (IX of 1911)“-:: 2
the ru]es mnde thereunder as if the Board were a locsl authority : w

. Y ¥ B e g &

8) The maximum amount which the Boar(‘ nay at any time have oi ﬂ
urider sub-section (1) shall be ten crores of rupees, unless the Provincial Go'er
ment; withk the approval of the Provincial Legislative Assembly, fixes a lng
maximum. amount. 11

{4) Stock issued by the Board under this section shall be wsued transferrq;
dealt with and redeemed in such manner as .nay be prescribed.

06 Guarantee of loans.—The Provincisl Government may gusrantee m sm

- manner as it thinks fit the payment of the principal and interest of any lot

proposed to be raised by the Board or ot either the principal or the interest:

Provided that the Provincial Government shall; so long as any dug
guarantees are in foree, lay before the Chamber or, as the case may be, Chambei
of the Provincial Legislature in every year during the budget session « statemeél
of the guarentees, if any, given during the current financial year of the Provine
and an up-to-date account of the total sums, if any, which have been -paid-:ov
of Provincial revenues by reason of any such guarantees or paid into Provmoit
revehues towards repayment of any monsy so paid out.... . - m@

67. Priority of liabilities of the Board.—The.revenues. ot the Beard sh&ll, ﬂ.&l
meeting its opersting, ‘maintenénocs and- manugemem»e:pemw “bé distribi
as far as they are available in the following order, namely:—

( ): Interest on bonds not guaranteed under section 66.

(i)’ Interest on~gtock not 86 guaranteed.: == - ===

(i) Credits’ to depreciation reserve under section 68.

(iv) Interest on bonds guaranteed under soctlon 66

_(v)_Interest on stock 86 guarantéed. R

(). Beysyment of prmcxpel and interest on sums: pmd by the Provincia]
Government under guarantees under section 66.

(vii) The wnfe &own of amounts pnxd from o capxtal under tﬁe provmo to seo-
tion' 59. R -

- R T e
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(viil) Cobtributidh “t6 genérdl reserve of an erount not.

peromt‘unl_fgi lﬁiipuuﬁi‘ of .the original cost of fixed ‘assets employed by the:
‘Board o however that the total standing to the credit of such reserve shall not.
exoeed SIRHE per centiiny of the Griginal cost of such fixéd assets.

..+(ix) Interest on loans advanced or deered to be advanced to.the Bourd under
section 84, including arrears of such interest. '
(x) Of the balance remaining, one-half in the reduction of tariffs or for such
other -purposss-beneficial 4o -electrical development in the Province, as the -
'Board may think fit; ahd ‘the remaining one-half as far as availdble in the
“ollowing order, namely:— '
sore—{8)_EepEYmENS of interest-froe Joans;
s 69. Dopretiation reserye.~Fhe Boord shall create a depreciation résstve and,.
zas far as compliance with the provision of section 67 mukes it praeticable, shall
w@t the -end -of every year oredit to such reserve from its revenues—
&% (i) sums esdertainea in accordance with the Seventa Schedule, and
% (ii) interest @t the rute of three per centum per annum on ull sums at credit
-.pf the depreciation reserve on the tirst day of the said year:
+ Provided that if in any year it is not practicable fully to comply with the
= provigions of this seckion, the amount by which the sums actually credited falls
: shart of the amount required under this section in respect of that year shall be
iearried forward and, together with compound interest thereon at the aforesaid
- rate, shall be credited to the said reserve as soon as it is found possible in
fé}jgccordance with-section 87 so to do. - .
w89, JAccounts .and -audit.—(1). The Board shall cause to be maintainéd siick
Z”'pro;-er books of account and other books in relation to its acoounts as the
A regulations may require, and shall prepare in accordance with the rules and
- annual statement of aecounts.

(2) The accounts of the Board shall be audited concurrently and annually
by & person who shall be qualified under the provisions of section 144 of the

" Indian Companies Act, 1918 (VII of 1918), to act as an auditor of compunies
--and who shall be appointed by the Provincial Government. ~

{ (3) As soon 8&.the agoounts of the Board have been audited, the Board shall
send a copy thereof together with & copy of the report of the auditor thereon to
the Provincial Governtiénit, and shall cause the accounts to be published in the

- ptederibed manner and place copies thereo! on sale at a reasonable price.

& {4) The Board shall comp'y with such orders and instructions, "" * * 45 the

- Provincial Government may, upon perusal of the report of the auditor, think fit.

=40 issue. T T G . 'BE
Miscellaneous . .
70. Eftect of other 1laws.—(1) No provision of the Indian Electricity Act;.

1010 (IX of 1910) * * * or of any rules made thereunder or of any instru-
“ inent having_eftect by virtué of * such la'v( or rule s!m)!, ﬁs'g far as it is incon-
= t-ith Ay of the provisions -of this -Act,-have uny effect: o

%Kt%l’l.ovide d thz " nothinz in this Act shall be deemed to prevent the Provincial

Government from-granting, after consultation with the ,:,B“",d,’ 8 licence not
~—inconsistent -with *&*PYOVM@S:“ the Indian Electricity Act, 1010, to any-
__petson in respect of such area and on such terms and conditions as the Provincial
...Covernment -may-think ﬁt e il ek gt A
2.1%:8) Bave as otherwise provided in this Act, the provisions of this Act shall be-
- 3’; ‘addition to, and not in derogation of, the Indian Electricity Aot, 1910.

.
&
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_ T1. Rights and options to purchase under Act IX of 1910 to. vest in Board;—= .
“Where: under’ the ‘proyisiojis of the Indiau Klectreity Ast,1010, any right o™
option to purchase the. undertuking of a licensee vests in the Provincial Govern::
ment or d local authority, such right or optionshall be.deemed.to.be- transferred
to the Board, and shall be exercisable by the Board in accordance with the*r
provisions of the said Act applicable to the exercise of such right or option by the...
Provincial Government or a local authority, as the case may be.” " .o
... 2. 'Water-power, concessions to be granted only to the- Board —The Provin-"
c.al; Government shal; not, grant any concession ToF e development or. use ofz-
water-power: for any electrical purpose to any person other.- than-the Board; -
unless * * * the Provincial Government s of opinion that it-is- not -expedient- fors:
‘the Board or that the Board is unable so to develop or use the water-power

concernel. B i
78, Oo-ordination between the Board’s Schemes—-ard ~ Multi-purpose {:
Schémes.—Where a multi-purrnse scheme for the evelopment of any .ive:|:
in any region is in operation, the Board shall co-ordinate its activities witl |
the activities of the persons responsible for such scheme in so far as they ar
inter-related. . ;
T4. Powers of entry.—Any officer or servant of the Bourd . generally or -«
specially authorised by the Board in this behaf may at any reasonable tme %
after giving the owner ar occupier reasonable notice enter upon any land or—

premises aAnd there do such things as may be reasonubly’ necessury for the--
purpose§ of lawlully using any transmission lines or main transmission lines,3
or of making ‘any survey, eximination or investigation preliminary or incidentul’j
16 the exercise of powers or the performance of duties by the Bourd under thié’;i
Act. A
76. Annual reports, statistics and returns.—(1) The Bourd shall, before such
date and in such.form as may be prescribed, submit to the Provincial Govern~
ment an annual report upon such matters as may be prescribed, and the :j
Provincial: Government shall cause such report to be published in the official :
Gagette. -
(2) The Board shall furnish to the Provincial Government at such times u'nd",“!
in such form and manner as may be prescribed or as the Provinecinl Govern- °
ment may direct, such statistics and return and such particulars in regard to-
any proposed or existing scheme as the Provincial Governinent may from time to:-;
time. require, .
(8) The Board may, ut any time, by notice in writing require any licensee
or person supplying electricity for public or private purposes or generating- .
electricity for his own use to furnish it with such informagtion and accountw,.:
relating to such supply or generation and in such form and manner as the
notice wav specify. v e
~ 78. Arbitration.—(1) All questions arising between {he Trovincisl Goyern.
ment or the Board and a licensee - or other ~ person shall be 'détéﬁﬁih’éggil
arbitration. -t T T
(2) Where any question or matter is, by this Act, reguired to be referrec
to’ arbitration, it shall be so referred— . ) )
(a) in cases where the Act so provides, to-the . Authority and: on such).
57" reterence the Authority shall be deemed to have been duly appoint-
od as Arbitrators, and the award of the Authority shall be final{.
~.snd conclusive; or. .. .. R . . .
(b)in .oth.e.}: .cases.xtt: two arbitrators, one to be appointed by esch. party|.
. -~ - to the dispute,” ;... B TS UUL -SSR TR TR D
(8) Subjéct to the iﬁb' isions of this section, the provisions_of the. Arbitration
Act, 1940 (X of 1940) shgll apply to arbitrations under this Act.
(4) The arbitrators shall in making their award have regard to the provisions
of this Act and any rules and regulations made thereunder. relevant fo . the
reference. ST

.-
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(5) The arbitrators may, if they think it e;pedxenf. 80 'to"“'do, call -in the

aid -of one or more qualified assessors and hear the reference wholly or partially
with the aid of buah"axaeasors

J#(6) . The _provisions 8 of -8ub- séctxons {4) and (5) shull a’f)};lyﬂ to the umpu'e,'

if he enters on the reference, as they. apply to-the arbitrators...
_77. Penalties and procedure.—(1) If any licensee or other person fmls mthout
teusonable excuse to comply with or give effect to'any direction, order or require:
,‘f;‘ment made -under.section 55 or under clause (c) of sub-section (3) of section
87 or under section 58._or Tunder sub-section (3) of section"75," he shall be
deemed to have committed an offence under this seotion and shall be punishablé
-Mmh fine-which -may-extend fa fiye hundred rupees, and in the case of onntinuing

-ioffence-with en additional fine which_ max extend to filty rupges tor every day.

jmftor the frst during whxch the offence confinues.”

oo (2) Where any licensee or other person is a firm, company or other body
——
corp()rtte every partiér, ‘ininagig-director, * manager, secretary or other res-

_pousible officer thereo? shall, unless he proves that an offence under this gection’

was committed without his knowledge or that he exercised all due diligence
I$o prevent its commigsion, be deemed to be guilty of the offence.

(3) No Court shatt take cognisance of an offence under this sectxon except on

the complaint of 4n officer of the Board, or where no Board in constituted under

- this ‘Act on the complaint of an officer of the Provincial Covernment, authorimed
by the Board or as the case may be by the Provincial Government in this behalf.

78. Power to make rules.—(1) The Provincisl Government may after previous
p-xblicatlon by notifieation in the official Gazette make rules to glve eﬂect w0
“the provisions of this Aet.-

(2) In particular, and without prejudice to the genernhty of ‘the toregomg‘

power, such rules may provide for—
(u) the remunemtnon, ullowances and conditions of service of members of the

Board; o

« (b) the terms and conditions of appomtment ©f members of Provineial
Electnutv Councils and Local Advisory Committees, the convening of meet-
ings of such eouncils-and Committees, and the conduct of business thereat;

(c) the form in -which the annus' financial statement and supplementary
statements under section 61 shall be prepared by the Board, und the particulars
to be included therein:

(d) the conditions suoje~t to which the Board may borrow under section 63;

(e) the maniiei i1 which stock issued by the Board shall be Lssued t-ans-
terred, dealt with and redeemed;

(f) the mannar in which the accounts of the Board shall bo pubhshed undez
sechon 69

(g). the _form_in_which and the date by which the annual report of the Board
shall be submitted - under section 75, and the form and manner of furmslnng

stotistics and returns by the Board" under that section.
(h) the business of the Board upon which the Local Advxsory Commxttees

coucemed 8hall be .consulted. - ST
79, Power to make regulations.—The Board may make regulut ons  not
mconsxstent ‘with “this "Act and the rules made thereunder to provide for oll

orany ‘of the following matters, namely:—

e



(s) the administration of thq fundg and th
maintenance of its acoounts; .. other property.of the Board,"and th" _

(b) the summoning and holding of meetings of the" Board, the' times_ and
places.at. which such- meetings™shall be' held,” gtZhe ‘donduct of business theresd,.
and the number of. members necessary to conetitute a quorum;

(c) the duties of officers and servants of
nnoes nnd, othet conditions of service; g th_o Board, nnd their ulares‘ ‘mm' o

N b e e A Attt gt

“ gﬂ the makmg of ac advances to h"ensees by the Board under sectxon 28 anc
) tBe ‘manner of fepayment of such advances;

_@_ the malnng of cantributions by the Board under ser-hon 24

(g) the procedure to be followed by the Board in inviting, consxdermg and Js
tccepting tenders;

O

(h) principles govermng the fixing of Grid Tariffs;.. . covee oo 2
(x) principles govermng the makmg of arrangements with lxoensees underﬁé
section 47; - e

(_lpnnoxpled goveining the supply of electricity by the. Board to pe.rsonl"'
other than licerisées under sestion 49; o

- (k) any. other. matter arising out of the Board’s functions under this Act for . |
which it is necessdry or expedient to make regulations : o

x Provided that regulations under clauses (a) and (d) shall be made only with'
the 'previous approval of the Provincial Government and regulations under -«
clauses (b) and (i) shall be made with the conourrence of the Autbority. B

e
=

80.. Provision relating to income-tax and guper-tax.—(1) For the purposes) -
of- the-Indian Income-tax Aét, 1922 (XI of 1922), the Board shall be deemed|:
to bé a company within the meaning of that A=t and shall be liable to income- ;‘,
tax and super-tax accordingly on its income, profits and gains.

(2). The Provincial Government shall not be en(utled to any refund of qny
such taxes paid by the Beard.

8i. ltem!)i:lt:ﬂmrlaiulsorvmtlo!thoﬂomlwlummucw m@

uiembers, offivers ind servants of the Bourd slisll be' deemad; %éu’é‘sﬁai
purporting to act.in pursusnce of any of the provisions"of-thii§- Att, t5 be p
servants--within the meaning of section 21: of the Indian Penal Code (XLV ot» ;
1860) :

& g w‘]ﬂw cting un&t“ﬁfi'“ﬂct.—No ‘suit, Irrosecutlon or.

other legai Mnng shall Jie against any person for anything which is in good ,
fnith done or intended to be done under thip Act.
SRR J" “'v”'r‘ 4 “ » A ANB I .uf.aﬂv 4 v
ﬁ of & liclﬁﬁ of Act.——\fothmgmthm "Act. shall. be- deemed w
z»ppg8 to, :Ifgensee%g ‘whom a notice under section. 5. or section.7. of the Ipdian'
Electncxfy “Aet, 1910° (IX of 1010), has been- served prior 1o’ the coming’ into
force of the séctions, Schedule and Table menhdnéd in sub-seot_non (8) o! se'-tlon
1 kv Bt e e

.
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'THE FIRST SCHEDULE
7777 (Bee sections 84 and .86).
o ___Arrarigements In fespect of conttolled stations
Sy A
o [ N . - . ?ur 1 "
Assumption of control
w- _ 1.(1).The Bosrd shall by notice in writing to the licensee fix a date (here-
~- sltér in this Schedulé referred t°hs the date of control), being the first day('"of a
7~ year of account of the licensee, and from such date the licensee shall, exceps
where provented by causes beyond his control, be under obligation—
v e -(8) .Subject $o such directicns as the Board may from time to time give him,
to-keep the station-ab all tiriés in good and wubstantial repair and condition dpd
" ready for-whey-ogethcr with adequate staff for operating, maintgining end
controlling the stetion, and ot to make aoy ‘substatial Al{dntnaop}
" renéwals in, "ot remove-any -essential or substantial part of, the station without
" the consent in writing of the Board;

(b) to operate the station so as te such quantity of eleotrisRy with
such units of plant at siich rates m& ‘and &b mﬁmﬂ’ 8, of to éeyasu to
generate eledtricity during such periods, as the Board may direct;

(c) to carry .out as soon as may be practicable Buth restomable extensions,
alterations or renewals of the station or any part thereof as the Board may from
time to time direct;

(d) %o supply to the Board all the electricity generated at the station.

(2) To enable: a licensee to comply with any direction under sub-paragraph
"|(1) requiring extension of the station or any part thereot for “purposes ‘of ‘the’
Board, the Board may, if it considers it expedient and practicable so to''do; "
offer to advance to him a loan upon such terms and conditions as it by deerm -
proper and the licensee shall accept the loan from the Board on the terms and.
conditions offéred, iinless he raises a loan from other sources or emplozs his:
own funds for purposes of such extension on terms similar to the terms offered
by the Board: - -~ ' R

Provided that notwithstanding. gnything contained in any law or in any
mortgage, .chatge or instrument executed by the licensee, the loan so advancec!
by the Board and the interest thereon shall be a first charge on the extension
and subject to any prior encumbrance shall also be charged on the undertaking
and all the révenues of the licensee and no such loan shall be armortised in any

vay by the licensee:

Provided further that if at the date of purchase of the station -under this
Act or of the licensee’s undertaking under the Indian Electricity Act, 1910
(IX of 1910), the said principal or any part thereof remains unEaxd though
due for redemption or is not on that date due for redemption, then any sum
payable by the purchaser as a percentage on account of compulsory purchase
under this Act or the said Act shall be reduced by an amount which bears the
same- proportion to"that sum as the amount of the eaid principal or part thereof
_remaining unpaid .or not being due for redemption as aforesaid bears to the

total of the ordinary, preference and debenture capital of the licensee and the
loans other than loans advanced by, the Board under this sub-paragraph.
" Baplanation—In this sub-paragraph, ' the  expressions ~‘‘ordinary capital”,
“‘preference capital”’ and ‘‘debenture capital” have the meanings respectively
_assjgnéd to them-in the Sixth Schedule. - '

A D » .

0.

N

DI PR “ Lown

Wt




% .';.w

14 P

'

. X . ER I TII YL 0 ey *

1I. From the date of control the Board shall; except: where:~ prevented:~ by::
causes beyond its control, be inder obligation to supply. to_the. licensee, and the-
licensee shall be under: obligation, to, fake, from_the Board,, the whole of the

electricity required by the licensee for the purposes of his undertaking, except-

such quantity of electricity ag the licensée may for the time being be entitled -
under paragraph TII to purchase from”a;source other than $he Board or as he

may. be generating in’ anohher;,.gt“a_t’igp_z; ng“bﬁnu controlled station. ..

S

- III- Unless otherwise agreed between the baard. . o, the- licen-
see’ shall not,  where he has received a notice under. paragraph 1, purchase after

- thesdate . of - coutrol’ a‘nyr"q‘unnt-ity of electricity from a-source other than the,

. Board: it i u
;f”gfov'idecyl' that where on the date of the receipt of such notice the licensee
-bound under ‘any contract-to purchase any: quantity: of-electricity- from some

for a period not exceeding. two years after the date of cone:

v
VLT AT T el e

other source, he may, for
trol gt ?t ‘Such #“ther period, if any, s the Board may allow;-continue to pur-

chase ‘efectricity under the said contract from such other source. .

® 1V. The Board shall pay to the licensee, whetlier or not any electricity is

gencrated at the stution, the costs ascertained in eccordance.with the- provisions
of the Eighth Schedule. oL o S
»V..The price.to be paid by the licensee for electricity supplied by the Board "
shalkibe determined in the munner provided in the appropriate Part of this
Sohedule. -A | T
VI. The-points at whch electricity to be supplied under this Schedule shall”
be delivered by the Board and the licensee respectively shall, unless otherwise
agreed hetween the Board and the licenace, be at the generating station, and-the
- pressure of the supplies shsll be such ag the Board and tho licensee may agree.
;. VIL..Where cay. licensee owns more than one controlled station—" ="
i.(a) such of the several controlled stations ag-are-interconnected shall, for
the purfoset,of this Schedule, be deemed to comprise a single controlleq station,
and- unless: the subject or context otherwise requires, the provisiong of this
Schedule shail be construed as if the word ‘‘combined’’ had been inserted before
the word “‘station™ or the words ‘‘gcnerating station’-wharever they occur;
ga)“th;( eléctricity supplied at the several controlled stations by the licenses -
# to the Board, or by the to the licensee, shall each’ respectively be treated
as single supplies; o
(¢) in the application of clause (a) of paragraph XII; the cdsts of production
ab each of the several controlled statious shall be separately ascertained,and
in the application of clause (c) of the said paragraph— -
\ (i) the sums ascertained in acoordancs with-cleuse-(a)-of paragraph I of

_stations shall ba_separately.allocated.between.fixed--costs ~and—
) " [il) the sum of the several fixed oosts and the sum of the several tunnin%»
© T eonts shall ba the fixed costs and the-running- costs-respectively of -
'ﬂ%’w’v‘"?"‘"ﬁi‘ oy T ettt A e £l ek nrvke A ke
7T "tha combinied station; o e
__(d).in. directing the operation of the combined station under clause (b) of

L.

sub-paragraph (1) of paragraph I, the Board, shall have tegard to the nature and. -

capacity of the: licetises'y, trinsmission system' interoonnecting: the- several gon:*
-ptrolled stations and.to the requirements of the licensee-at each of thoss stations.

- VIIL .In- the: event-of the ligensee failing, except, where’ px‘éi‘r§'ﬁt€f1 b}:-c causes -
beyond his control, to perform or continue to, perform. any- obligation. imposed .
upon him under this Part, the Board may give notice to him_ in writing t!nt
on the first day of the licensee's next suceeeding year of account the generating ;

3
”
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!};"t@ti@f:wmfh?iPut.chased by the Board, and on such day the Board sha!l pur-
: mchﬁge the station at-a price determined in accordance with the Fourth Schedule;
o r n.% wWor - ,""‘:‘ ‘.":"“_T"““ Coat - "”.«“J"‘-'I DT A P .HQ‘J.‘&.J

~-{a) all;the proyisions-of this'Schedule except ‘paragraph JI and this parsgrapb
:;8hall, 4in relabion-4o-the Jicenses, .cease to have effect; i T i
aeD) S8 BoaTd shall ‘wipply ‘the licensee with the electricity required . by ‘hif
- under paragraph II at such price and on such conditions as' the Board ma¥
. b8

5 LML pees .«.4 .b...,..w' e ru'l' .
S iPrice~to-be-paid or slectricity wuppliea by the Board under Part I

—- . IX. There shall be agreed between the Board and the licensee in respect
- of each month of the. licensee’s year of account— : . -
T E) Ve TR Yapucity- of -the-~station, .that - is 4o say, tho muximpin-
*SBApACTy (eXPrEasad - Kilowstts available foc.supply to feeders). of such phf
~wid ‘werke-sppectaining to- the genersfion of electncity st the station ‘88 ‘were
availuble for reliable and regular commercial operstion on the first day of ihe
- month, ineluding 4he capacity of such plsnt and warks ps were teriporarily olid
yco'mmissan; o : : L
(b) the number and siz:: of units of plant and works, forming part of the
aforesaid p'ant and worke, which ought properly to be deemed to be standby
i the»n?ﬁdn,:gxémh L..:.contzalied nationt;h "67 LR g th v e of kil
¢) the: standby-eapacity .of station, that is {o say, the number of kilo-
wat%s) (expmsed*}i‘u*kﬂoium available for supply fo ie&u) by which the
‘maximum capacity of the station would be reduced it the ltanﬂhy plant pd
"Woﬁﬁ"i@férreg to {n ‘clause (b) were to be left out of acBount;
(d) the actual effective capacity of the station,,that is to say, the number
“of kilowatta by which the maximum cepacity exceeds'the standby vapasity.
TTTUXT) The Yic .nseeshall be entitled rto: purchase from -ths  station .in .each
month at a price determined under paragraph XIII a number of kilowaite nob
exceeding the scheduled effective capacity .of the station _on the ﬁ,’“;mé
that month as determined in sub-paragraph (2). D
.»" (3) The scheduled effective capacity of the station shall be agreed between
the Board and the licensee in respect of each month of the year of account, and
shall be computed in the same manner as the actual effective -capacity under
paragraph IX, except that there shall be left out of account such units of plant
‘and works, if any, forming part of the plant and works referred to in clause
{8) of the-shid ‘paragraph, as the licensee declares to be surplus to his require-
ments for the sime being:. ‘ : T
Provided that. the licensee shall not declare to be surplus to his require-
«m?“s any such units of plant or works as were installed or were on order at the
daté ‘of ‘tontro} - which were included in any previors computation pf the
soheduled elféctive Thpaeity: * v v e cesine Lelelaa
- -Provided further that if asa result of the licensee declaring as.surplus to
his requirements any units of plant or works, the scheduled effective capacity
ds jn_respect of any month computed to be less than the maximum demand of
the Jlicensee on the tation"for ‘the purposes of his own undertaking,  then such
units ,of plant or works and sl further edditional units of plant pr works shall ..
‘thereatter—slways-bé-deemed to be surplus to the requirements of the licénsee
s _aloiasald—unless=the “Board decides otherwise. ”
%" X1 'fhe Toensee shall ‘be 'entitled to” purchase’ from “the Bokrd -in ' each
inoiﬁlh: at & price.determined under parsgraph XIII a pumber of kilowaft-hours
“}igt -exceeding - the number of kilowatt-hours .which bears ‘the same’ propartion
%o the total number of kilowatt-hours agreed to be purchased by ‘the’ licensée
from the-Board in the -month as the scheduled effective capacity for the 'month
“Yadey o 3he imaxiziny dsmmand bf the liensee on the Board in that month:

-
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Provided that if the station is a hydro-electric station or if any unit of t€

oomtemed station is a hydro-electric unit, the number of kilowatt-hours which

N the licensee shall be entitled to purchase as aforesaid shall be reduced by such
smount, if any, as may be agreed between the Bosrd and the licensee, having
regard to the number of kilowatt-hours actually supplied in the month from
such hydro-electric station or unit.

XII. Ag soon as practicable after the end of a year of account—

(a) there shall be ascertoined in respect of that year the cost of production
at the station in accordance with the provisions of the Eighth Schedule;

(b) there shall be deducted from the total sum ascertained in respect of that
year under clauses (b), (c), (d). (¢) and (f) of paragraph I of the Eighth
Schedule, such Eroportion of the charges referred to in the said clauses as arv
wholly attributable to so much of the plant and works, if any, as has been
declared by the licensee under sub-paragraph (2) of paragraph X to be surplus
to his requirements, and the balance remaining after such deduction shall for

= the purposes of this Schedule be referred to as the sched:...d-overhead charges: -

' Provided that in assessing the said proportion regard shall be had to the,
’ period during which any such plant or works were declared to be surplus as™
aforesaid ;

(c) there shall be allocated between fixed costs and running costs in accord-
ance with the prowisions of the Ninth Schedule the sum ascertained in respect
of that year under clause (a) of paragraph I of the Eighth Schedule, and the
amount of running cogte divided by the number of kilowatt-hours supplied from
the station in that year shall for the purposes of this Schedule be referred to
as the running charges component;

(d) there shall be ascertained in respect of that year an amount (in this
Schedule referred to as the scheduled fixed works costs) calculated from the

. A A B
expression, —+ —Xx—  where—

2 2 0O

A =the amount of fixed costs sscertained in respect of that year under
clause (¢);

B=the sum of the scheduled effective capacities for each month of that
year;

‘ C=the sum of the nctual effective capacities for each month of that year.

XITI. The licensee shall pay to the Board in respcct of each month of the
year of account for the electricity purchased under paragraphs X and XI—

(a) in respect of kilowatts, an amount equal to one-twelfth of the sum of the
scheduled overhead charges and the scheduled fixed works oosts;

(b) in respect of kilowatt-hours a sum found by multiplying the number of
kilowatt-bours supplied by the running charges component:

Provided that if in any year of account the station for any reason ceases to
generate electricity for one thousand hours or more, then for the purposes of
ascertaining the running charges component and the scheduled fixed works costs
under clauses (c) and (d) respectively of paragraph XIT—

(i) the said clause (c) shall be construed as if there were substituted for the

words. ‘‘that year’’ in. both plapes where they ocour, the words ‘‘the most recent

5 year of acooun$ in: which the station did not cease to generate electricity for
¥ one thousand hours or more’’ and as if to the said clause the following proviso

were added, nsmely:— ted by th of
“Provided, that. s, much of the ssid sum as is repregen y the cost ¢

tuel fhr:n be adjusted to take account of the cost which would have been in-
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jﬁred had that fuel been consumed at the

average prices prevailing- in‘,‘;thq
actual year of account’’; :

gi) in evaluating the expression contained in the said clause (d), the letter
§ shall be deemed to be equal to the sum of the actual effective capacities for

~gach month of the most recent year of account in which the station did not

gease to generate electricity for one thousand hours or more:

Provided further that if in any year of account there exist in the station

_ sny units of plant or works which have been declared by the licensee under
" gub-paragraph (2) of paragraph X to be surplus to his requirements in that

year, there shall be added to the running charges component in respect of that
year the amount, if any, by which that part of the said component attribut-

__able to the cost of fuel is less than ninety per cemtum of the corresponding

art of the ruunin

. %charges component in respect of the year of account imme-
ﬁia@ely preceding

that in which the earliest installed of the said units of plant
or works first canie into commercial operation in the stat'on, and in ascertain-
ing the corresponding part as aforesaid, the fuel consumed shall be deemed to

be of the same average quulity and to be consumed at the same average cost
per ton as the fuel consumed in the year of account:

Provided further that if in respect of any month of the year of account any
vnits of plant or works previously declared by the licensee as aforesaid to be
surplus to his requirements are for the first time taken into account in assessing

_ the scheduled effective capacity for that month, then in addition to the payment

v e

P e I LA

ER

referred to in clause (a) the licensee shall pay to the Board a sum equal to any
sums previously paid by the Board to the licensee on revenue account (in respect
of any period prior to the date on which the eaid units of plant or works came
into commission{lby way of interest, depreciation, testing and tuning-up expenses
- attributable to the sail units of plant or works; and the sum to be paid as afore-

said shall become due in one or more instalments and at such time or times
as the Board may direct.

XIV. The price payable by the licensee to the Board for all electricity sup-

plied by the Board to him in excess of the quantities referred to in' paragraphs
X and XTI shall be the Grid Tariff.

XV. The licensee shall have the right at any time, on giving to the Board
prior notice in writing expiring at the end of any year of account, to purchase

from the Board at the Grid Tariff the whole of the electricity supplied to him
by the Board thereafter:

Provided that the Board in those circumstances may make it a condition that _
the licensee shall, ~-:il the date on which the scheduled éffective capacity of
the station becomes nil, pay to the Board in respect of each month in aldition
to the Grid Tariff one-twelfth of such proportion as the Board may fix of the

- annual charges by way of interest and depreciation which would have been pay-

able to the Board in respect of the year of account had the said notice not
been given:

Provided further that in assessing the scheduled effective capacity for the
purposes of the first proviso all units of plant or works which may have been
under this Schedule declared or deemed to be surplus to the requirements of the
licensee at the date of the expiration of the said notice and all additionsl units
of plant or works shail after that date always be deemed to be surplus to the
requirements of the licensee:

Provided further that after the expiration of the said notice the licenses
ahall not be entitled any time to purchsse electricity from the Board st the
price ascertained under paragraph .
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Permanent cloung down of 2 eontmuowmﬁon

e ﬂ, -{3-(‘ A i -\‘i‘.,.r.\
XYL, The Bo {d “:w e the
wnm%é&iirmg at the egdsif any )ear of accong!q thnt ﬁom tke* ﬁrbt‘day of’ the
next’ succeeding year "of account it will not again direct the licensee to' generats:
tricity in the station; ‘and upon that date (hereinafter in this Sehedule

elec
nly ertéd-to ag the. dat.a nt clasing dowu) ‘the mum-chnlLb»pom iy-e
dOW"" (o St Bkt S g - . S
:' fXVlI “From' the date of elosmg down’ paragraphs I IV and VIII aha.ll "'fn{’
Teldtion -td"the station, cease to have effect, and on-rooexpt_of-the notice under.:
dagraph XVI the licensee shall have the' option (tobé éxercised by a dab

no' ‘Iater than threé months prior to the date of closing down) either—
@), f:);dh sell the station . "% -4 * af my‘.tmm.date of closm

"&) % purchue the electricity supplied to him by the Boara at the Guti%
e

(b) (i) to require the Board to purchase the statzon or at t}w nption of the*
licensee the undertaking of the licensee at the dute .oi.dnsmg,.donu at a puoorzg
determined under the Fourth’ Bchjdtllp, and -

{ii). to purcmu the' electricity supplied to him'’ by ‘the Board in accordano&‘ 5|
th.h the provigions. of Part 1I as modified by parages “.ELV.LH g
. Provided that where the station canmot be - severed. from - 'the: distributinge
sys,tem of. the hoenm or where _the seveﬁmnce of 6(11110 station” from' the didtriba®$
ing. QIM the, licenses is likely to affect prejudicially the interests of thbS

thghpgmw shall be entitled to demand- - Board -shall’ purchais i
fird undertaking and on- such-demand - Bemg mode %he Boa.rd» sball pil
chaqg the antu'o undertaking of the licensee.: .. - - .. e Uiml

Any question arising under the proviso to this pam.gmph shall be referrea
to arbitration under section 76.

'XVITI, Whete' &' licensbe ‘exerdisek Hs option under paragraph- XVII M
terms ‘of- elause thereof, the Board shall comply with the requirement 5%
pumha.se the station under sub-clause (i) of that claigé, ahd in applying the:

v of, J1.to the, purohase by. tha hoenaee o{ elootncxty supplied tn-
bim e e Biard

tha atation shail, notwithstanding' that it ‘his bestr- permanently clouel
down, be deemed to remain a controlle(f station in operatiom but-to be such 4.
station which has ceased to genersis electricity. 10: DNMMhOHu or mom.,

d‘mring)uch Jear of account; .
. (b el‘ause (a) of puaguph X shau be mmnm :fonowug vm

ine kdow-.:tf nunlnble fm supply- to feeders) of such ‘plan
ertaining to the generation of electricity at the date of closifij
have been available for reliable and regular commersial operation

m .&nd.. lmd no. rephcement of any ms;or 1f.em ot such p}nat or works--
mqa‘iefl oyt e
%% mm‘rnpﬁ "KIJ; Elaa;l ben,oqysm.ﬁ,,.u 3&{..&42&*%9&"

\.‘dak

“ llb ascertained in respect o hqyear £n wgh,annua
gn) thm aha 3 i o ik't butable. t?: thgfpa?gti%chased

£mtereat and de ;eo;atno attribu
b§* E B’ uiider’ “Patt TII ‘B8’ l;vou'id hﬁye P{gﬁ}l}%%‘wpph%twn of
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o]ﬂes (e). and (t) ot par raph I of

remained in the’ ownetshlpaogf tll)xe hce‘;meew'" I'}{g ht‘h Schedule had those‘:‘ssﬁe E.
(d) clause..(b) of pttr agraph XII shall be constme@ as if the reference‘themm

o clauses (b), (¢)“&nd"(d) ot paragraph T of the Eighth Schedule were omitted;

" (e) there -shall;be-added to the. sum,p:;;ﬁl; Lbygthej.iwwh“téﬂtﬁi 'ﬁoaﬁ

s under clauss (#) 5t p ragraph XIII ineach ‘month of the. year:of .account r
o n@qual to. one-twelfth of ihe nmount oalculated fxom e expmnon, "AXB
) ’e-—— gil O" -

“Am ehwm-omhemheduleamuw charges § y-blo by the.

whidh’ tha station “dnd not ‘cease -to generste :slectrisity : -for -one
e ich-yelates to the items referred 4o in
sph T of the Righth~ Bchedule;

- o SR
. b

O=ths" nmr'ut“fhe"whaduled -effentive oupmtxee for each month of the
most recant year of ‘sccount as aforesaid.

PART IV

" Purchase by Board of controlled station not to be closed down
XIX Where in respéct of any month notified by the Board (and hereinatter
m ule referred to as the relevant month), the scheduled effective capa-

‘station is computed under paragraph X to be less than one-half of
eﬁectue_mpaaty_ni.tha station, the Board may give to the licensee
anonths notice in -writing that on the first day of the year of .acoount nexs
' Wﬂ?‘ﬁ“@t ; ‘,’ut,luchhno&oe the ttatm will be. pm'uhuetl hy-

- LA b e e TRt AL SRRt

to"the Board inrespect of ‘the most recent year of :account dn;uzg

~
ERIRT L

ﬁxx Notmf.hsbaﬂmg anything’ oontnmed in- par h X, in computing thas -

uled effective” capacity for oses of paragraph-X1IX -there shall be left
of Hdsount :llqsucll: ﬂm{s ot g?:tft and ‘works as would ‘not reasonably .have

""(a..o!
)en -Fequired by.4he licenuce for.purposes. other than supply to the Board had
be station not been & “eontrolléd station.

w»XlL WWhere' ‘% -tiotice wnder parsgraph XIX has 'been served by the Board
" the"” “licensee, "the Board shall purchase the station or where a severance.of
ﬁie stution fmm the distribut ng b\Sttlll “of the I'censee is not possible or is likely
% affect prejudicially the inferest of the licensee and the licenseé so teéquirss

fba entire undertuking of the licensee at the date specified in the notice and nt
“a_price determined under the Fourth Schedule.

VWJXXII Ftdﬁf‘ih!"ﬂﬂtﬂ“ﬂf*pnmh&se .of the .station pr at .the op(aon of« «the
ficensee the undertaking of the licensee “under paragraph XXI the provisions of

paragraphs I, IV and VIII shall, in relation to the station, cease to have effect,

1all be réquired ‘to” purchase the electricity supplied to him by
:ll:g lgzzrgc:fs:;osrd:nce th% the provxsxons of Part IT as modlfred by peragraph

XXIIL .~
ok the-provisions of - Pm-t JI to_the purchase by :a licensee
whgg{ ?&ﬁ:&’? by:e:g purc sed under thm Part of electricity supplied to hxm
by the Board,— —=
th staﬁé"n“"ahtm no‘tmtbstandin: 1hat +it -has’ befm purchased ‘by the -
Boa(:g bee deemed to remam ‘a controlled station; v -

graph XII shall| be constru if the reference therein

o ) S R St S ' et 017
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aud (d) of paragraph I of that Schedule, and as if"the followi iso i
ndde& to the gaid clause (a), namely: — © and 88 if the following proviso e?ﬁ

*Provided that the annual charges to be ncluded in accordance with clauses.

(e) and S? of tElmsgraph I of the said Schedule shall be such as would have.
res ad

ulted e assets purchased by the Board under Part IV remained in the.
ownership of the licensee’’;

(¢) clause (b) of paragraph XII shall be construed as if the reference thereiri
to clauses (b), (c) and (d) of paragraph I of the Eighth Schedule were omitted: -

(d) there shall be added to the sum payable by the licensee to the Board under”
clause (a) of paragraph XIII in each month of the year of acocount a sum equal to
one-twelfth of the amount calculated from the expression, ‘‘A x B where—

- ~ —c :

A'=that part of the.scheduled overhead charges payable by the licenses

to the Poard in respect of the.last year of account in which the-

station was in the ownership of the licenseé, which relates to the:

items referred to in clauses (b), (c) und (d) of paragraph I of the~
Eighth Schedule;

B=the sum of the scheduled effective capacities for each month of the...

year of account; g

C=the sum of the scheduled effective capacities for each month of thew~

said last year of account. -
THE SECOND SCHEDULE ’ ’;3;?
. (See section 85) - vl

Supply by Board to licensees owning stations other than controlled stations J,

1. Before the end of each year the Board shall declare to the licensee %
respect of each of the two next succeeding years the maximum number of kil
watts which it will make available for the purpose of the licensce’s undertaking:

1I. Where the Board and the licensee agree that the number of kilows:?
declured under paragraph 1 will be inadequate to meet the requirements of the
licensee having regard to the capacity of the licensee’s generating plant, the_
Board shall not refuse its consent under section 44, the provisions of tha§&"
section notwithstanding, tc the installation by the licensee of such generating:
plant as he may reasonably require for the purposes of his undertaking, unless
the Board is able appropriately to amend its declaration within a reasonabl&
time. i

111. The licensee shall be entitled to demand from the Board, and the Bo
shall, except where prevented by causes beyond its cc_outrol. be under obliga
to supply to the licensce, a maximum number of kilowatts in each year
exceading, without the consent of the Board, the maximum number of kilow
declared under this Schedule in respect of that year. ;

1V. The point at which the electricity to be supplied under this Séha(h!lﬂ"z
shall be delivercd to the licensee shall, unless otherwise agreed between .thé:> -
Board and the licensee, be at the licensee’s generating station, end the pressurfy.
of supply shall be such as may be agreed between the Board and the liqggsem

V. The Board shall bear the whole of the cost of the service apparatu®
required for making the supply under this Schedule available to the licensee; .t

e mphms §

B ice fo be paid by the licanses ta the Board in respect of each. jeAF
fot Z‘llé.éh%x?typr;ﬁﬁplied'unﬁer this Schedule shall be the Grid Tariff. Sl

Boim aa®a
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genersting . station other than .a controlled stataou. it’ shall give f.he  licenses
gwning the' station 0ot less than six months’ noticd i’ Wriing “expir lﬁ ihe
%gzld of pny.year.of. mgfl:: t}g: h;ﬁ:‘om ‘the first day of tﬁednext ;u

‘ot ‘acoqunt: the 8 uleutamdtonm ateoglolxgg_ M
she; gtatior &b 58 peringhently ‘closed ‘down. -

“.11,-From, the. dale of closing down the ‘Board mn bo under.. ebhgm

~40-therliosnseer-except.whare
?nnd vt{erhm—ﬂﬁﬁ—ﬂ mevﬁmﬁﬁq% 3’%{% ﬁ%ﬂ'
' “““”""“%""‘m ﬁ;m béng 1;? entitied

b quantity o
f@dwpmph-mmﬂpnmhn&g f.rom a source other than the Board' or as he imy
;;&igene;aﬁng in snother station, not béing & onttollad wtation, - N

ety o s

; g»r;Hl Unjess. Qﬁhﬁm‘me agreed between the Board and the hoemee the M
‘sHisll not, where he has reeéived & notice under parsgraph I, pmehue aften the
: M‘%é of doamg Hb"ﬁm_'ﬁny quanmy of electrivity from a.souree.other. Ihm—tl?

B .i:’rovtded that where oir the datc of the receipt of such notice the licensee is
%ound under any contract to purchase any quantity of electricity from some othwr
wource, he may, for a period not exceeding two years after the date of closing
gown or for such further period, if any, as the Board may allow, eontmuo o
irchase eleet'nc:ty \mder the smd contract froiu such “other gote: -+

”1) The Mi at wlncﬁ ‘electid y ta be Bapplisd: "by*thé‘»Béltn ¢hall de -

vlfcenm. be at the licénisce's ganentmg station, and -the pressiire of mply
ahall.be such-as may be.agreed between the Board and the: licensee. - -
%‘(2) “TheBoard ghall bear the whole of the cost of the sorvice tppmtm
l‘eqmred for making the ‘iipply available to the licensee.

w+— V. The licensee shall have the option, to be exercised by a date not lnte: than

t‘ﬁt"”" inonths prior to the date of closing down, either—
waia).i{i).. to-sell the.station *..* * at any time after the date of closing down,

énd

4.1} to purchase the. whole of the electrlcntv supphed to him by the Board ab
the Grid Tarift, or

i .b) (i) to require the_s3oard to purchase . station -at’ the- date - elétihg
dg\;n ala pma.determmcdmder the Fourth Schedule, and -

") (o purchase the whole of the ‘electricity supphed to ‘him by ‘the Boara on
Ihe terms hercafter set ouf in this Schedule.

“VI. Where & licensee- -exercises his .option under patagrsph v m terms of
‘nuse (b). thereof, theé” Board “shall comply with the tequu-ement to purchase
under. suh-clnuae.(a)eotthah nlause, and the followmg provmons of this Schedule

i L_ITHIL et RS
: “YI1. As soon as prnctxcsble after: the llcensee has exermsed his optlon as
nforewd thera shal} be ascertained and sgreed bebwoen him and the Board the
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and works appertaining to the generation of eleotricity at the date of &‘lﬂi
down as would have been available for reliuble and regular commercial operatiot
on the first day of the year of sccount, had the station not been closed down’
under this Schedule and had no replaceniciii of any major item of such plant or’
works been carried out subsequent to the date of closing down. T

(b) _The number and size of units of plant and works, forming part of the-
utox:sald plant and works, which would have represented reasonable standby~
in the station, ey

(c) The standby capacity of the station, that is to say, the number of kilo:
watts (expressed in kilowatts available for supply to feeders) by which the
maximum capacity of the station would be reduced if the standby plant and
works referred to in clause (b) were to be left out of account. -

(d) The agreed effective capacity of the station, that is to say, the numbes.
of kéowatts by which the maximum capaci', exceeds the standby -apacity.
VIII. As soon as practicable after the date of closing down there shall be-

ascertained in agreement between the Board and the licensee in respect of each
of the three consecutive years of account immediately preceding the date of

T
FAET

olosing down (hereafter in this Schedule referred to as the basic years}— == |

(a) the sims expended by the licensee and wholly attributable to the generg™
tion of electricity under the following heads, namely:— -

(i) fuel: g

(ii) oil, water and stores consumed; %

(iii) salaries and wages and any contribnuion by the licensee for pensionse
provident fund, superannuation and insursace of officers and servants; 3

(iv) repairs and maintenance, and renewals not chargeable to capital accounfes:

(v) management, rents, rates und taxes (including super-tax paysble by the: '.
licensee s a company. hut excluding other taxes on profits), insurance of plenke <

and g-neral establishment charges:

(vi) any other expense on revenue account:

3o

(b) the actual effective capacity of the station on the first day of each suel&
year agreed in accordance with the principles set out in paragraph IX of the Fu'a!,,.
Schedule. -

1X. As soon as practicable after the beginning of cuch year of account theig
shall he ascertained in respect of that year such annual charges by way of

interest and deprecintion attributable to the assets purchased by the Board undf 4
this Schedule as would have resulted from the application of clauses (c) and {f

of paragraph I of the Eighth Schedule, had those asgets remained in the own

ship of the licensee. _ :@:
X. The licensee shall be entitled to purchase from the Board in ench yeaf..
of account at a price determined under paragraph X[—’ s
(8) a number of kilowatts not exceeding the agreed effective capacity aselr
tained in respect of that year under paragraph VII, and el

(b) & number of kilowatt-hours not exceeding the number of kilowatt-hour®:

which bears the same proportion to the total number of kilowatt-hours requjwd@ A
by the licensee in that y

ear for the purposes of his undertaking as the agreed
effective capscity ascertained in respect of that year bears to the total maximum:
demand of the licensee in that year for the said purposes. . w’ 5
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}@ The price payable by the licensee in reépect of each year of account for
.!k%_qusntlty of electricity specified in paragraph X shall be—

i?’_';?'{‘) in respact of kilowatts, a fixed charge equal to the sum of—

b e “A A B
w.(x) an amovrnt calculated frem-the expression — 4 —x—
i 2 2 C

—_——————

" (ii) an amount calculated from the expression “BxD

\' ﬁ“— . -

=- (iii) the annual charges by way of interest and depreciation ascertained in

gpect of the year of account under paragraph 1X, where—

A =one-third of the total costs during the basic years under beads (i),
(iii), (iv) and (vi) set out in clause () of paragraph VIII;

B=the agreed effective capacity for the year of acocount;

(':-onc-third of the sum of the actual effective capacities [ascertained
under clause (b) of paragraph VIII] for each of the basic years,

[»=one-third of the totsl costs during the basic years under head (v) set
out in clause (a) of paragraph VTIT;

(k) in respect of kilowatt-hours, a running charze per kilowatt-hour ascer-

.;:asined—' )

=+ (i) by multiplying the total number of tons of fuel consumed in the station

.in the basic years by the cstimate agreed between the Bonrd and the licensee

apf the cost per ton which would have been incurred in delivering and bandling

~the same quantity of fuel of equivalent calorific value to the furnaces in the

~station during the vear of account, had the station remained in the ownership

:gl the licensee, and

ﬁ}? (ii) by dividing the total cost so. found vy the total number of units sent

=but from the station ir the basic years.

¥:! XTT. The price payable by the licensee for all electricity supplied to him by

i

gihe Board in excess of the quantity specified in paragraph X shall be the Grid
it

e

S8 £

2. XIII. The licensee shall have the right at any t'me on giving the Boand prior
.botice in writing expiring at the end of a year of account of purchase at the
wQGrid Tariff the whole of the electricity supplied to him by the Board:

. Provided that the Board in those circumstances may make it a cordition that
the licensee shall, until the date on which the agreed effective capecity of the
station becomes nil, pay to the Board in each year of account in addition to

“the Grid Tariff a sum equal to such proportion as the Board may fix of the

“-annual charges by wr of interest and depre~iation ascertained in respect of the

“:year under paragraph IX:

I  Provided further that after the cxpiration of the sail notice, the licensee shall
"not be entitled at any time to purchase electrici'y from the Board a! the

-price ascertained under paragraph XI.

THE FOURTH SCHEDULF¥
(See sections 23 and 87 and First and Third Schedules)

Price for undertakings, generating stations and main transmission lines
"= purchased by the Board

I For the purposes of this Schedule—

- (a) “date of vesting’’ means the date on which the undertaking, generating

; htibn, main transmission line or asset forming parf of such station or line, as

ghé tase may be, vests in the Board; -

by

[N

[
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(b) "ongmal cost” of an asset means the amount -of expenses certxﬁgm'

determined under paragraph 11 to bave been properly incurred on and incidentsf

to the prov1sxon of the asset for the purposes of the undertaking, genemtmg‘:\

station or main transmission line, as the case may be; e
(c) '‘prescribed period’’ shall have the meaning asmgged to it in the Slxth,

Schedule. o

I1. The price to be paid for any undertakmg, generating station or main tramg
mission line as the case may be purchased by the Board under this Act shall be-
such sum as may be certified by an suditor appointed by the Provincial Govern- .
ment in this behalt to have been the amount properly incurred on and inciden:
tal to the establishment of the undertuking, station or main' transmission line, -
as the cuse may be, less depreciation thereon on the scale set out in paragmph
Iil:

Provided that there shall be added to sc-“ sum as aforesaid or account of*
such purchase of the generating station or main transmission line such reason:™
able compensation as may be determined by the Board having due regard to the=
fact that a portion of the undertaking is to be acquired:

Provided further that if the Board or the licensee is dissatisfied with th
sum o0 certified, the matter shall, in default of agreement between rhem b
de.termmed as provided in section 76.

- TII. The scale of depreciation referred to in paragraph II shall be in respec
of 'the portion of the prescribed period prior to the date of vesting,-— )

(8) for land owned under full title, including the cost of clearing the ite, nil

(b) for other astets specified in the Table appended to the Reventh Scheduls
the amount which would be produced by the end of the said rortion of thi
prescribed period if during that portion an allowance were made annuslly of

account of depreciation in accordance with the provisions of paragraphs Vm
and XVII of the Sixth Schedule. N

IV. The auditor appomted under paragraph II shall be a person qualiﬁéa
under the provisions of section 144 of the Indian Companies Act, 1913 (VII ol
1913) to act as an auditor of companies.

V. The auditor’s costs under this Schedule shall be shared equally hv the

Board and the licenees concerned

‘ Ewr-.;- -

*

THE FIFTH SCHEDULE ‘*}
(See section 41) u

Oharges for use by Board of transmission lines and main transmission llmm

I. The following charges and allowances shall be made in reapect of a yes!
of account for the use by the Board of main transipicsion lingg.ox tmnsmmsia(f
lines (bereafter in this Schedule referred to as lines). namely: — e

(a) the actunl cost of maintenance of the lines, including renewals therea:
not chargeable to capital actount;

(b) sums paid in respect of the lines for insurance and as rents, rates- gnd
tuxes (including super- tax payablo by the licensee as a company but excludms

other taxes on profits); * *
(c) the proportion of management and general establlshment charges pi'o"
perlv ettributeble to the lines; -

(d) sny other expenses on revenue account properly attributable to the lmqu
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;ﬁze) interest on money properly expended for capital ' purposes (whether'
;defrayed out of capital or revenue) and attributable to the lines, and interest on

.guch working capital as is properly attributable to the lines: B
g Frovided that for the purpose of ascertaining the principal on which interest

‘s, payeble within the meuning of th.s clause, there shall be left out of account
«iany part of principal interest on which is charged to capital;

%5

ines in accordance with the scale set out in the Seventh Schedule.

“ey--1l. 1f the lines are used partly by the Board and purtly by the licensee
Towning them, or if the arrangement for their use comes into force or determines
“Etherwise than at the beginning or end of a year of account, the charges and
~allowances referred to in paragraph 1 shal] be the proper proportion thereof having
~*regard o the use made of the lines by the Board and the period of such use
"-?ﬁu‘ing the year and with the addition of the cost of such additional transmission

s as may have been incurred by the licensee as a result of the Board's user
“of the lines.

*-I1I. For the purposes of clause (e) of paragraph I the rate of interest shall

. (a) where the licensee owning the I'nes is a local authority, the average rate :
; yx'(lple on the money raised by that authority for the purpose of constructing :
-~ the lines;
(b) in any othor case, 5 per contum per annum. * . *

THE S1XTH SCHEDULE
(See section 57)

Fivanciai PRINCIPLES AND THEIR APPLICATION.

1. The licensee shall so adjust his rates for the sale of electricity by periodi-
“cal revision that his clear profit in any year shall not as far as possible exceed
s the amount of reasonable return:

8% DProvided that the licensee shall not be considered to have failed so to adjust

.- his rates if the clear profit in any year of account has not exceeded the amount

- Of the reasonable return by more than thirty per centum of the amount of the

w-peasonable return.

- II. (1) If the clear profit of a licensee in any year of account is in excess of
the amount of reasonable return, one third of such excess, not exceeding 7§ per
cent. of the amount of reasonable return, shall be at the disposal of the under-
taking. Of the balance of the excess, one half shall be uppropristed to a reserve
which shall be called tha Tariffs and Dividends Control Reserve and the remain-
ing half shall either be distributed in the form of a proportional rebate on the

- amounts collected from the sale of electricity and meter rentals or carried forward

" in the accounts of the licensee for distribution to the consumers in future, in
such manner as_the Provincial Government may direct.

ERE KN

3

(2) The and Divendends Coutrol Reserve shall be available for disposal
by the licensee only to the extent by which the clear profit is ' less than the
reasonable return in:any year of account.

- the purchase of the uundertaking under the terms of its licence any
) balﬁz:eortelsmd?nii in the Tariffs and Dividends Control Reserve shall be handed
dver to the purchaser and ‘maintained as such Tariffs and Dividends Control
‘. ITL. There shall be created from existing reserves or from the revenues of|
~ fhe undertaking a reserve to be called *‘Contingencies Reserve’. . R

~¢- {f) an allowance for depreciaticn of an smount determined in respect of the .

]
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1V. (1) The licensee shall appropriate to Contingencies Reserve from the;
revenuedof each year of account a sum not less than one quarter of one per
centum and not more than one half of one per centum of the original cost of:
fixed assets; provided that if thie said reserve exceeds, or would by such:-
appropriation, be caused to exceed, five per centum of the original cost of fixed-
assets, appropriation only to that extent shall be made. .
(2) The amount of the Contingencies Reserve shall be invested in securities..
'authorised under the Indian Trusts Act, 1882 (II of 1882). T
V. The Contingencies Reserve shall not be drawn upon during the currency
of the licence except to meet such charges as the Provincial Governmenf may
approve as being—

(a) expenses or loss of profits arising out of accidents, strikes or circum
stances which the management could not have prevented; -

(b) expenses on replacement or removal of plant or works other than expen<~
ses requ.site for normal maiLienance or renewal; =y

5

(c) compensation payable under any law for the time being in force and
for which no other provision is made.

VI. (1) There shall be allowed in each year in respect of depreciation of fixed -
assets employed in the business of electricity supply such an amount as wouldy~
if set aside annually throughout the prescribed period and accumulated at¥
sompound interest at 4 per centum per annum, produce by the end of the -
prescribed period an amount equal to 90 per cent. of the original cost ofF
the asset after taking into account the sums already written off'z
or set aside in the books of the undertaking. Annual interest on the accumulated
balance will be allowed as an expense from revenue as well as the annual incre- .

mental deposit: -
Provided that, within 8 months from the date upon which these Principless-.
are enacted, a licensee may elect to adopt the Straight-line method of deprecia-=:
tion accounting in lieu of the compound interest method above prescribed. -
Straight-line method of depreciation accounting means the method whereby an’..
allowance is made in each year in respect of depreciation of fixed assets employ-
ed in the business of such an amount as is arrived at by dividing ninety per cent.
rf the original cost of the assct by the prescribed period in respect of such asset.

(2) The year in which any asset becomes available for use in the business and’
*he relative cost thereof shall, in the absence of satisfactory record be determined
by the Provincial Government. All sums credited to depreciation account shall
be invested only in the business of electricity supply of the undertaking or in
avestments, approved by the Provincial Government, )

VII. (1) Where any fixed asset ceases to be available for use through obsoles- -
sence, inadequacy, superfluity or for any other reason, it shall be described in .
the books of the licensee as no longer in use and no further depreciation in re§™™*
pect thereof shall be allowed as a charge against revenue. e

(2) The written down cost of such fixed asset shall be carfied to a special -
account in the books of the licensee and the amount for which the asset is sold~--
or the amount of its scrap value when actually realised shall be set off againsf—
ihe amount so carried. ‘

(8) The written down cost which still remains to be written off in respect .of. ...
such fixed asset shall be charged against the Contingencies Reserve by equal.-
annual instalments from the year of account in which the asset ceises to bé o
available for use asvafore_said up to the date of the next option of purchase of the
undertaking under the licence or up to the expiration of the prescribed period, .
whichever is earlier. o
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» VIII. When any asset has been written down in the books of the undertaking
‘o0 10 Xer cent. or less of its original cost, no further depreciatiop shall be
“allowed in respect of that asset.

r.  IX. When any fixed asset is sold for an amount exceeding its written down
"¢ost the excess shall be credited to the Contingencies Reserve.

X Except with the consent of the Provincial Government no sums shall be
carried to a reserve, and no dividends in excess of 3 per cent. on share capital
.and no other distribution of profits shall be made to shareholders while any
-sum allowed in respect of depreciation for the year of account or any instalments
due in respect of any arrears of depreciation as provided in paragaph  XI
remains to be written-off in the books of the undertaking.
~— - XI. Arrears of depreeiation calculated in accordance with paragraph VI may
+-be written off by equated payments over the remainder of the prescribed period
..and the amount o set aside in the books of the undertaking may be taken into
account in any year as a special appropriation for purposes of assessing the
clear profit.

XII. Where contributions are made by consumers towards the cost of construc-
tion of service lines constructed after the date on which this Act comes into
force only the net cost of such service lines after deducting such contributions
shall be included in the cost of fixed assets for the purposes of arriving at the
capital base: .

Provided that for the purposes of depreciution under paragraph VI, the total
original cost of construction of the service lines shall be taken into account.

XTIII. (1) Subject to the provisions of sub-paragraph (2) the ordinary remunera-
tion of a managing agent excluding the office allowance mentioned in sub-
psragraph (8) but including purchasing commission, if any, shall be based on a
percentage of net profits as defined in section 87(C)(8) of the Indian Companies
Act, 1913 (VII of 1918), and shall not exceed—

(a) in respect of the first Rs. 5 lakhs of such net profits—10 per cent; and

(b) in respect of all net profits in excess of Rs. 5 lakhs—7 per cent.

(2) The amount paid to a managing agent shall be subject to a minimum
payment on account of ordinary remuneration not exceeding two rupeecs pet
annum for each complete thousand rupees of paid up share and debenture capital,
provided that for purposes of computing the minimum payment should the share
and debenture capital be less than rupees five lakhs it shall be taken as rupees
five lakhs and should the said capital be greater than rupees one crore it shall
be taken as rupees one crore.

(8) An office allowance drawn by a managing agent which shall include the
salaries and wages of all ,ersons employed in “ie office of the mam._'>g agent,
but not the salaries of the engineering staff employed for purposes of the
undertaking, shall be a percentage of the operating expenditure and the expendi-
ture during the year of account on capital works. The office allowance so drawn
shall not exceed—

() In respect of the first Rs. 1 lakh of operating expenditure—8 per cent.

In respect of the next Rs. 2 lakhs of operating expenditure—5 per cent.

In respect of the next Rs. 7 lakhs of operating expenditure—2} per cent.

In respect of all operating expenditure in excess of Rs. 10 lakhs—14 per
cent.; and

(b) In respect of the first Rs. 1 lakh of capital expenditure incurred during
the year of account—4 per cent.

In respect of the next Rs. 2 lakhs of capifal expenditure incurred during
the year of account—8 per cent.
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In respect of the next Rs. 7 lakhs of capital expenditure incurred durm
the year of account—1} per cent.

In respect of all capital expenditure in excess of Rs. 10 lakhs lncurred
during the year of account—1 per cent.

Operating expenditure for the purposes of sub-ps.tagmph (8) (a) above -shall
mean the sum of the items of expendxture a8 defined in sub-paragraph (2)(b) of
paragraph XVII with the omission of those under clauses (i), (iv), (ix) and (x),
thereof.

XTV. The Board of Directors of an undertaking shall not contain more than
en directors.

XV. (1) Where at any time within three years before the next option of pur-
thase under the licence arises, the licensee proposes to make any capital
sxpenditure which exceeds twenty-five thousand rupees or two per centum of the
capital base, whichever is more, in respect of which any amount would in the
event of purchase under the option be payable by the purchaser to th~ licensee,
the licenisee shall, before giving effect to such proposal, apply to the Board for
its ¢oncurrence.

(2) If the Board does not within one month from the receipt of such applica-
ion, consent to such expenditure, the licensee may refer the matter to the
wbitration of the Authority.

XVI. Any dispute or difference as to the interpretation or any matter arising
out of the provisions of this Schedule shall be referred to the arbitration of the
Authority.

DEFINITIONS

XVII. For the purposes of this Schedule—

(1) ‘‘capital base’ means the sum of—

(a) The original cost of fixed assets, subject to the provision ot para. XIT
in respect of service lines;

(b) the cost of intangible assets;
(c) the original cost of works in progress;

(d) The amount of investments compulsorily made under puragraph IV
of this schedule, together with such investinents made before or
after the commencement of this Act from contributions towards
depreciation as may be shown to the reasonable satisfaction of the
Authoritv as being amounta which could not be or could not have
been utilised by the undertaking under clauges (n) and (b) of this
sub-paragraph ;

(e) an amount on account of working capital equal to the sumn of—

(i) one-twelfth of the sum of the book cost of stores, materials and
supplies including fuel on hand at the end of each month of the
year of account;

(ii) one-twelfth of the sum of cash and bank balances and call and
. short term deposits at the end of each month of the year of
account, not exceeding in the aggregate an amount equal to one
quarter of the expenditure under sub-paragraph 2(b) of this

paragraph excluding clauses (i), (iv) and (x);
Less— ,
(i) the amounts writben off or set aside on sccount of deprecintion of
fixed assets and amounts written off in respect of intangible
assets in the books of the undertakmg before or after the ocom-

mencement of this Act, and
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(ii) the amount of any loans advanced by the Board under the provi
gions of sub-paragraph (2) of puagraph I of the First Schedule
(2) “‘clear profit’”” means—
. the difference between the amount of income and the sum of expenditurt
" plus specific appropriations, made up in each case as follows: — -—
(a) income derived from—
(i) gross receipts from sale of energy, less discounts applicable thereto,
(ii) rental of meters and other appuratus hired to consumers;
(iii) sale and repair of lamps and apparatus;
(iv) rents, less outgoings not otherwise provided for;
(v) transfer fees;
] (v1) investments, fixed and call deposits, and bank balances; .
(vif) other"general receipts accountable in the assessment of Indian
Income Tax and arising from and aucillary or incidental to the
Lusiness of electricity supply.
(b) expenditure incurred on—
(i) generation und purchase ob energy;
(ii) distribution and sale of eunergy;
(iii) rents, rates and taxes, other than nll taxes on income and profits;
(iv) interest on loans advanced by the Board under sub-paragraph (2)
of parugraph I of the First Schedule;

(v) interest on security deposits;

(vi) legal charges;

(vil) bad debts;

(viii) auditors’ Fees;

(ix) management including managing agents’ remuneration as provided
for in para. XIIT hereafter; .

(x) depreciation, computed as hereinafter set out;

(xi) other expenses admissible under the law for the time being in
force in the assessment of Indian Income Tax and arising from
and ancillary or incidental to the business of electricity supply;

(xii) contributions to Provident Fund, staff pension, gratuity and
apprentice and other training schemes.
{¢) special appropriations sufficient to cover—

(i) previous losses (that is to say excess of expenditure over income)
which have arisen from the business of electricity supply to the
extent in any year actuslly approprinted for the purpose in the
books of the undertaking;

(ii) all taxes on income and profits; .

(iii) instalments of written down amounts in respect of intangible
assets and new capital issue expenses to the extent in any year
actually appropriated for the purpose in the books of the under-
taking; provided that the amounts so appropriated shall not
exceed the amount found by dividing the written down cost of
such assets by the number of complete veats remaining before
the next option of purchase under the licence arises;

(iv) contributions to the contmgency reserve, computed as hereinafter
set out;

{v) contributions towards arrears of depreciation ;

(vi) Other special appropriations pernitted by the Provmcml Govern-

ment,.
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' (8) *‘debenture capital’’ means— 6
capital raised against debentures or other instruments creating s charge or
lien on the assets of the undertaking.

(4) "intangible assets’’ means—

underwriter’s commission and such preliminary and promotional expendi-
ture shown as a debit in the capital account of the undertsking, as has fairly
arisen in promoting the business of electricity supply excluding any amount
paid on account of goodwill .

(5) ‘‘ordinary capital’’ means— -
In the case of a company, the amount of ordinary capital paid up and attri-
butable to the undertaking of the licensee.

In other cases the net amount standing to the credit of the proprietor or
proprietors’ account or accounts whether in capital, personal or any other azcount
howsoever called and properly attributable to ths business of electricity supply.

(8) ‘“‘original cost’’ ineans in respect of any asset the sum of—

(a) the cost of the asset to the licensee, including the cost of delivery
and all charges properly incurred in erccting and bringing the asset
into beneficial use. .

(b) interest charges on capital expenditure incurred from borrowed money
and properly attributable to the asset up to the date of bringing i$
into -use at a rate not exceeding average Reserve Bank rate ruling
at that time plus one per cent.

(c) & proper addition on account of supervision not exceeding fifteen
per centum of the cost referred to in sub-para. (a).

So however that the original cost of any asset shall not in any case exceed
the original cost attributed thereto in the books of the undertaking.

(7) ‘‘Preference Capital’’ means—

The amount of paid up capital attributable to the undertaking of the licensee,
issued on such preferred terms as are sufficient to qualify it for such description.

(8) *‘prescribed period’’ means—

in respect of each of the assets specified in the table appended to the Seventh
Bchedule, the number of years or period specified therein, in relation to such
asget, running in each case from the heginning of the vear of aceount next follow-
ing that in which the particular asset became available for use in the husiness:

Provided that, on the application of the licensee, the Provincial Govern-
ment may vary the prescribed period in respect of any assets in use on the date
when this Schedule comes into force if, having regard to the physical condition
of such assets the application of the tuble to such assets would be unreasonable.
Any question arising out of the decision of the Provincial Government on any
such application shall be referred to the Authority for arbitration.

(9) ‘‘reasonable return’’ means—

in respect of any year of acoount, the sum of the following:—

(a) the amount found by applying the standard rate to the capital base
at the end of that year;

(b) the income derived from investments other than those made under
paragraph IV of this Schedule;

(c) an amount equal to one half of one per centum on any loans advanced
by. the Board under sub-paragraph (2) of paragraph I of the First
Schedule.

(10) ‘‘standard rate’’ means—
5 per centum.
(11) ‘written down cost’’ means—
Original cost less the amounts set aside or written off on account of deprecia-
tion in the books of the undertaking.
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) THE SEVENTH SCHEDULE :
(See section 68 and the Fifth and Eighth Schedules)

L Depreciation of assets -
1. For the purposes of this Schedule—

-

(a)' “‘financial year’’ means the financial year of the owner of the asset
oeoncerned ;

(b) “‘oricins’ cost’’ and ‘‘prescribed period’’ shall have the meanings res- ]
pectively assigned to them in the Sixth Schedule.
. .. . * * t’
II. (1) Save as provided in the Fourth and Sixth Schedules, the scale of de-
preciation applicable to the asseta specified in the Table appended to thi
Schedule in any financial year, and proportionately for anf portion of a finan
cial year, shall be an allowance of such amount as would if made annually

throughout the prescribed period and accumulated at compound interest at the

rate of 4 per contum per annum produce by the end of the prescribe1 period an
amount equal to 90 per centum of the original cost of the assct.

(2) Such allowance shall cease at the end of the prescribed period or when
the asset ceases to be used for the purposes of the undertaking, whichever is
earlier:

TABLE N
(See also section 57 and the Fourth and Sixth Schedules)

Numb;r
Description of asset of years or
period

A. Land vwned under full title . . . . . . . | Infinity.
B. Land held under lease—

(o) for investment in tho land . . . . . « | The period of the
- lease, or the

period  re.
maining va |
m 03

ment of ¢
lease.

(b) for cost of olearing site . e e The period of the
lease remani.

ing .
e gt
clearin; the
site.

C. Assets purchased now—
a) Plant and in stations, inolud lant
( . wilury generating ing p!

(i) bydro.aleokrie - . . - . .|M




Cl& o

Y

-~ -
Number
Description of aseet of years
period
(ii) steam.electrie . . . . . . . | Tweaty- five
(iii) diesel.clectsic . . Fifteen. |
Thirty.

(b) Cooling towers and ciroulating water systems . . .
(¢) Hydroulig worh forming part of a hydro-electric system,

(i) dnml. ?ndnli“y"mm canals, reinforoed oconorete

(ii) nmfomdoomto pipo.iinu and lurgo unh. steel
pipelines, sluice gates, steel tanks, hydmuho
oontrol valve: -nd other h: io works

(d) Buildings and civil engineering works of a permanent character,
not mentioned above,—

(i) offices and show.rooms . . .

(ii) oontaining thermo-electrio generating plant
(iii) containing hydro.electric generating plant
(iv) temporary erections such as wooden structures.
(v) others . . * . . . .

(¢) Transformers, transformer hookl, sub.station equipment
other fixed apparatus /including plant found:t.?on.)— and

(i) transformers (including foundations) having o rotmg
of 100 kilovolt amperes and over . .

(ii) others . . . . . . .

-

(f) Switchgear, including cable connections . . . .

(¢) Briteries . . . . . . . .

(1) (1)_Underground ocables, lmlndlng joiut boxes and_diseon-

necting boxes
(2) Cable dmt system

(1) Overhead lines, including supports —
(i) lines on steel or reinforoed oconcrete operating
at nominal voltages higher than 182 kilovolts .
(ii) other lines on steel or remfor('w concrete cupportl
(iii) lines on wood supports . . .

(/) Moters . eh .
L) Belf.propelled vehicles
{l)) Static machins tools -
(m) Alr.oondltlommz plmt—
0] . .

(ii) portsble
(n) (i) Office furniture and fmngs . . . . .

(if) Office equipment ~ . . .. °
(0) A uk let on hire,— ' o
(1) other than motors*® . . . «

- (i) motors® . . . . . e

h

One_hundred.

Forty.

Fifty
P——

Thirty
Thirty-five

Five.
Fifty
—

Forty
Sixty.

Twm;n{yr.ﬂvo

Twenty.

Fifteen
Plh el

Seven.

Twenty.

F.fteen.
Seveil.

‘Twenty. _:j

Ten

 Seven.

Twenty.
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. , . Number
Description of asset . of years or
) ' period
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THE EIGHTH SCHEDULE
(See the First and Third Schedules)
Determination of cost of production of electricity at generating stations

1. For the purposes of the First and Third Schedules, the cost of pro luetion
of electricity at a generating station shall be ascertained by calculating and
taking into account the following costs, charges and allowances in respect of
the year of account, namely:— '

(a) sums expended for fuel, oil, water and stores consumed, for salaries and:
wages, and any contribution by the licensee for pensions, provident fund, super-
annuation and insurance of oﬁicer‘s and servants, for repairs and maintenance
and for renewals hot chargeable to capital account; ‘

(b) sums paid in respect of the station for insurance and as rents, rates and

taxes (including super-tax payable by the licensee as a company but excluding.
other taxes on profits); * . * )

(c) the proportion of management and genersl establishment charges properly.
attributable to the station;

(d) any other expenses on revenue account properly attributable to the.
station;

(e) interest on money proper!ly expended for capital purposes (whether de-
frayed out of capital or revenue) and attributable to the station, and intercst.
on working capital properly attributable to the station and the production ot
electricity therein:

Provided that for the purpose of ascertsining the principal on which interest
is puyable within the meaning of this clause, there shall be left out of acrpuns.
any part of principal on which interest is payable out of capital;

(f) an allowance for depreciation of an amount determined in respect of the.
station in accordance with the scale set out in the Seventh Schedule.

II. For thé purposes of clause (e) of paragraph I of the rate of interest shall
be—

(2) on such part of the principal on which interest is payable within the
meaning of the said clause as has been advanced on loan by the Board under
paragraph T of the First Schedule, the actual rate charged by the Board on the:
loan in the year of account; .

(b) on the balance of the said principal,— B

(i) where the licensee owning the station is a local authority, the average rate.
payable in the year of account on the money raised by that authority for the
purposes of the station; :

(i) in any other case, 5 per centum per annum. * % x




' THE NINTH SCHEDULE
(See the First Schedule)
Allocation of costs of production at generating stations

1. For the purposes of this Bchedule— -

(8) the average load Factor of a station shall be expressed as a percentage,
and shall be ascertained by multiplying the number of kilowatt-hours supplied
from the station during the year of account by 100, and dividing the product -
#o0 obtained by the product of the average monthly maximum demand multi-
plied by the number of hours during which the station was in commission in
the year of account;

b) the average monthly maximum demand shall be the arithmetical average
of the monthly maximum demands on the station in those calendar months
during which the station was in commission in the year of account;

(c) & station shall be deemed to be in commission when the whole or anj
portion of the :lant in the station is generating elec**~ity or is in readiness to
generate electricity upon demand;

(d) ‘“‘cost; of fuel’’ means the sums expended for fuel consumed plus the
ocost of any transport, handling, preparation or treatment incurred in connee-
tion with the delivery of fuel to the boiler hoppers, furnaces or engines and in
counection with the disposal of the products or residues of combustion, plus
the proportion of salaries and wages and any contributions made by the owner
of the station for pensions, provident fund, superannuation and insurance of
officers and servants properly attributable to such delivery or disposal, less’
eny sums received from the sale of any products or residues of combustion;

(e) “‘cost of oil, water and stores’’ means-the sums expended for oil, water
and stores consumed;

(f) “‘cost of repairs, maintenance and renewals’’ means the sums expended
for repairs and maintenance and for renewals not cha:geable to capital sccount, .
together with the proportion of salaries and wages and any contributions made
by the owner of the station for pensions, provident fund, superannuation and
insurance of officers and servants properly attributable to repairs, maintenance
and renewals;

(g) ‘‘salaries and wages means the sums expended for suluries aud wages
and any contributions made by the owner of the station for pensions, provident
fund, superannuation and insurance of officers and servants, less the proportion
of such sums properly attributable to the cost of fuel under clause (d) und to
the cost of repairs, maintenance and renewals under clause (f).

11. Of the costs of production of clectricity at a generating station nseertained
in accordance with the Fighth Schedule, the following costs, charges and allow-
ances in respect of the year of account shall be allocated as ‘‘fixed costs’’,
namely : —

(a) of the costs, charges and allowances set out in clause (a) of paragraph T
of the said Schedule, portions calculated from the sppropriate formulae set
out in paragraph III;

(b) the whole of the costs, charges and allowances set out in the remaining
clauses of paragraph I of the said Schedule.

II1. The portion of the following costs, charges and allowances to be allocated
as fixed costs shall be ascertained from the formula hereinafter set out agninst

each, namely:—

~ 0 4 ,

—.. 100

100 + 12:8 L
100

100 + 068 L

(a) oost of fuel . . . . . .

(b) cost of oil, water and stores . . .
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(c) salaries and wages . . o —— _._lf.?__._ —_
_—— 100 + 0-38L

m—. . . ) 100
e (d) cost of repairs, maintenance and renewals - - d

160 + 00001 NL
- where— .
o L=the average load factor of the station ;

' Nw=the number of hours during which the station was in commission in the

e year of acoount. .

= IV, The amount of the differeuce between the costs of prodmct-on at a gene-
yuling station sscertained in accordance with the Eighth Schedule apd the fixed
“208ts in respect of the yeur of uccount determined in uccardapce with this Sche-

~dule shall be allocated as ‘‘running costs'’.

V. The foregoing prov:sions of this Schedule shall not apply in any case where
it is agreed between the Bourd und the owner of the station that the circui-
_atances or conditions of operation in the station, whother temporary or conti-
ouing, are such that thc said provisious ought not reasonably to be applied:
and in such case the allocalion between fixed costs and running costs shall be
made in such manner as the Board and the said owner may agree.
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Report of the Select Committee on the Bill to provide for the
rationalisation of the production and supply of electricity, and
generally for taking measures conducive to the electrical deve-
lopment of tue Provinces of In‘ia ; with the Bill as amended.

(As reported by the Select Commitlee) .
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